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I have heard Mr. M.Das 

1eaned counsPi'ocr the applicant 

md.. 0;. Bais.hya, Jearne. 

Sr.C.0SC. for the repoiidents. 

When the matter caine up  for 
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hearing the te.aine4 votinsel for the 

apphcanl ha submitted that the 
c' 	 Respondent has shown in the 
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21.5.2007 	Mr. G. Baishya, learned Sr. C.G.SrC. 

sought for time to 'file reply statement. 

Accordingly two weeks' time is allowed. 

Post on 6.6.2007. 

Vice-Chairman 
/bb/ 

'I 

b 

/ 	
eA 

06.06.07. 	At the request of learned counsd for 

	

\1iV_cJc ,-rt-" \rô 	the respondents four weeks time is granted 

...L 	4'V(\ ' 	to file written statement. The will also file 

counter in the delay condonation petition. 

Post the matter on 9.7.07. 

Vice-(hairrnan 

Im 

5 	Q4 

rg 
9.7.07. 	Counsel for the respondents Wanted time 

to file written statement. Let It be done. Post the 

matter on 1.8.07.. • 

Vice-Chairman 
im 

JW 

C\ 

1.8.07. 	Counsel for the applicant wanted time to 

file rejoinder. Let it be done. Post the matter 

on 31.8.07. 
- 

Vice-Chairman 

hn 

31.8.2007 	Post the case on 17.9.2007. In the 

meantime, Applicant is at liberty to file 

rejoinder. 

Vice-Chairman 
Ibb/ 
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17.9.07 

7 c/P 0  
e9t_ 
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Counsel for the applicant wanted 
time to file rejoinder. Let it be done. Post 
the matter on 5.11.07 

Vice-Chairman 

MDt1 	LÔ -c-  2if 4  

308/06 	Mr.G.Baishya, 	learned 	Sr. 

Standing Counsel for the Central 

Government is present. Mr.S.Noth, 

learned counsel for the Applicant 

requests that the matter may be posted 

on 03.1 2.2007. 

Call this matter on 03.12.2007. 

Member (A). 
/bb/. 

(ll this matter on 09.01. 
03.12Q 

Miher(A) 	 Vice-Chairman 

.. 	H(•. 

03.12.2007 '° 	Call 	this 	matter 	on 
09.01.2008. 

Z(Kushirani) 	(M. R. Mohanty) 
Memher(A) f ' 	Vice-Chainnan 

Liii 
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y 
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O.A. No. 308/2006 	 f 

On the prayer of learned counsels for 

both the parties cc II this matter on 05.022008 

/U S h~i -ram) 	 Mot) 
Member (A) 	 Vice-Chairrnor 

f 	0 

Call this matter on 12.3.2008. 

() 	
Mohn) 

Member (A) 	Vice-Chairman 

12.03.2008 	Call this matter on 04.04.2008 for 
hearing. 

/ 
(I.R. ohanty -) 
Vice-Chairman 

pg  

04,04.2008 	Heard the matter in part. Call this matter 

on 23.05.2008. 

132j:v YJL' 
	 ehush iram ) 

	
(M.R.Mohanty) 

Member (A) 
	

Vice-Chairmth 
/bb/ 
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O.A. 308 of 06. 

23.'0520018 	Heard Mr.. M. Das, learned counsel 
appearing for the Apphcarit and Mr. G.  
Baishya, learned Sr Standing Counsel 
appearing for the Respondents. 

Hearing conciuded For the teasons 
recorded separately, the O.A stands, disposed  
of Nocosts. 

• 	(Khushiraxn 	(M.R.Mohanty) 
Member(A) 	-. ViceCliainn 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.308 of 2006. 

DATE OF DECISION: 23-05-2008 

Shri Pikul Das 
...............................................Applicant/s 

By Advocate Mr M. Das 
.......................Advocate for the 

Applicant/s 

-Versus - 

• 	Union of India & Ors. 
...................................................Respondent/s 

Mrs. G. Baishya, Sr.C.G.S.C., 
...........................................................................Advocate for the 

Respondent/s 

CORAM 	
V 

THE HON'BLE MR MANORANJAN MOHANTY, VICE CHAIRMAN 
HONLE MR.KSHIRAM, ADMINISTRATIVE MEMBER 

I. Whether reporters of local newspapers may be allowed9ee 
the judgment? 	 . 	Yes/ 

. Whether to be referred to the Reporter or not? 	Yes/ N1 

3. Whether their Lordships wish to see the fair copy of the 
judgment? 	 yes/No. 

Viclijairman/ Member 

"II 



CENTRAL ADMINISTRATiVE TRIBUNAL, GUWAHATI BENCH 

Original Application No. 30812006. 

Date of Order : This the 23rd Day of May, 2008. 

THE HON'BLE MR MANORANJAN MOHANTY, VICE CHAIFMAN 

Shri Pikul Das, 
S/6 Shri Amulya Das, 
Village Bahadurpur, 
P.O. ,  Larsingpar, PS-Siichar Sadar, 
District- Cachar, Assam 	 ... .Applicant 

By Advocate Mr M. Das. 

Versus - 

Union of India, 
represented by the Secretary to the Govt. of India, 
Ministry of Water Resources, New Delhi. 

The Chairman, 
Central Water Commission, 
New Delhi. 

The Chief Engineer, NEIC, CWC, 
Rehak Villa near Bank Point, 
Temple Road, Lower Lachemiere, 
Shillang-793001. 

The Executive Engineer, 
North Eastern Investigation Division No.1, 
CWC,RongpurParH, 
Silchar- 788009. 

By Advocate Shri G. Baishya, Sr.C.G.S.C. 

Respondents 

ORDER 

EJTUSHIRAM (MEMBER-A) 

The applicant was engaged as a Casual labourer on 

,21996 in Central Water Commission and was conferred with 
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temporary status on 17.11.2001. Temporary status granted to the 

Applicant was subsequently withdraw]' vide order dated 12.03.2003. 

The applicant has assailed this order by filing this Original Application 

seeking the following reliefs. 

A declaration to the Respondents, particularly Respojident 
No.4 to rescind his impugned order NE]D-1IPF/ESTT-
39/2003/1964-66 dated 12.03.2003. 
An order setting aside the impugned wrong and redundant 
order dated 12.03.2003. 
An order confirming and vindicating the correct order NEID- 
1/ESTT.39/2001/6809-14 dated 17.11.2001, declaring that the 
applicant be deemed to be in service with Temporary Status 
from 17.11.2001; 

(d)A direction for conferment of Temporary Status to the 
Applicant from the date of the original order dated 17.11.2001 
with all concomitant benefits. 

(e) A direction to the Respondents to deal with the service 
matters with more promptitades. 

From the records it has been contended that the Applicant was engaged 

02.09.1996 to 12.04.1997 in different spells under the scheme dated 

101.06.1997 which was made applicable to CWC vide order dated 

29.10.1998 (Annexure A4 to the O.A) which interalia clarified that 

"purpose of grant of temporary status and regularization of suell casual 

labourers and adhoc Khalasis in the workcharied establishment and 

Central Water Commission will be governed by the Deptt. of Personnel 

& Tr)-nni.g Scheme issued vide their OM No.31016/2/90-Estt(C) dated 

10th September,1993. The order dated 12.03.2003 states that (i) those 

who are in employment on the work-charged establishment'of CWC on 

the date of commencement of the Scheme i.e. 1.6.1997 and renders a 

minimum of 120 days of continuous service or (ii) those who were 

engaged any time during the preceding one year and have rendered a 

minimum of 120 days of continuous service in that year. This scheme is 
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made applicable to casual labourers mutatis mutandis as per MoWR 

letter No.23/1198Estt.1 dated 29.10.1998, 

2. 	The Respondents have filed written statement disclosing 

that Applicant was engaged as a casual labourer under EE, NEII)-1, 

CWC, Silchar in different spells during 02.09.1996 to 12.04.1997. The 

applicant 'had not served continuously during 02.09.1996 to 12.04.1997. 

The certificate issued in favour of the Applicant by Assistant Engineer, 

HQ, CWC, Silchar dated 21.06. 1997 certifying that the Applicant 

worked in the Division as casual labourer during 02.09.1996 to 

12.04.1997 was issued in good faith. It has also been stated that the 

scheme was applicable to those who are in service on 01.06.1997, the 

applicant had not served beyond 12.04.1997, thereibre, he was not 

eligible for conferment of temporary status under the scheme. The 

Respondents have also clarified that the officer who issued the order of 

conferment of temporary status on the Applicant on 17.11.2001, the 

same officer Mr M. Lal himself initiated the process of review and 

withdrawal/modification of the order before his transfer. His successor 

Shri K.K.Jangid carried forward the review of the matter after getting 

clear cut instruction from Under Secretary, EstLXII, CWC vide No.A-

11019/2002-Estt.Xll/1024 dated 19.8.2002 through SE, NEIC vide 

letter dated 13.9.2002. The Respondents followed proper procedure and 

issued show cause notice dated 10.01.2003 to the Applicant in 

consultation with senior officers and after filing the reply of the 

Applicant unconvincing, the temporary status was withdrawn vide 

order dated 12.03.2003. This action of the Respondents is not based on 



11 

jealousy or any other consideration. The error earlier committed has 

now since been rectified 

We have heard Mr M.Das, leaned counsel appearing for 

the Applicant and Mr GBaishya ?, learned Sr. Standing counsel 

appearing for the Respondent Department. The learned counsel for the 

Applicant has drawn attention to the different communications and the. 

fact that the breaks shown by the Respondents (with a view to deprive 

the Applicant of the temporary status granted) were artificial; because 

no one was/is expected to work continuously for a period ranging 29 to 

59 
 thys and that, therelore, the Applicant is entitled to temporary 

status as was conferred earlier. Mr G.Baishya, learned Sr. Standing 

counsel appearing for the Respondents argued that since the Applicant 

has not fulfilled the conditions laid down in the scheme dated 

01.06.1997 i.e. rendering a minimum 120 days of continuous service, 

the Applicant is not entitled to any relief and withdrawal of his 

temporary status is absolutely justified. 

We have perused the materials placed on record and have 

considered the arguments advanced on behalf of the rival parties. We 

are of the view that tethxiically the Applicant does not appear to have 

fulfilled the condition laid down in the scheme dated 01.06.1997 i.e. 

rendering a minimum 120 days of continuous service but it is not 

practical to accept that. a person can work without any break for 120 

days? The record of the Respondents also states that Applicant was 

engaged as under: 

02-09-1996 to 30-09-1996. 	29 days 
03- 10-1996 to 30-11-1996 	59 days 

Z"--- 
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02-12-1996 to 29-01-1997 59 days 
31-01-1997 to 01-03-1997 30 days 
01-04- 1997 to 12-04-1997 12 days 

The first break between 30.09.1996 to 3.10.1996 is said to be a Sunday 

and 	October a National holiday. Similarly breaks thereafter 

between 30.11.1996 to 02.12.1996 is only one day and between 

29.01.1997 to 31.01.1997 is one day only and any casual labourer 

engaged at the work site is not expected to move out to avail of this 

break. Therefore, the breaks appear to be artiñciai and can not be 

utilized by Respondents to justify the order passed by them on 

12.03.2003 withdrawing the Temporary Status of the Applicant. 

5. 	In view of the foregoing discussions, we remit the matter 

back to the Respondents with direction to examine the matter in the 

light of the aforesaid observations and review the order passed on 

12.03.2003 for restoring temporary status on the Applicant. This case is 

accordingly disposed of 

/pg/ 

(KHUSH]BAM) 
ADMINISTRATIVE MFMBER 



UP 

\) 

& 	IN THE CENTRAL ADMJMSTRATIVE TRIBUNAL, 

GUWAHATI BENCH, GUWAHATI, AS SAM. 

Original Application No. 30 ' of 2006. 

Sri Pikul Das ... Applieant -Vs- U.OJ & Others ... Respondents. 

INDEX 

Sr.No. Particulars Antiexure Page Total 
No. From-To 

1 Application I 	11 '11 

2 Vakalathama - 12 1 

3 Copy of impugned order dated A-i 13-14 2 
12.3.2003. 

4 Copy of reply to pleader's notice A-2 15-25 11 
dated 7.10.2006. 

5 Copy of certificate of service to 
applicant by Sri DR.Rao Asstt. A 3 26 1 Engineer, Dtd. 2 1.6.1997  
Copy of letter ,  from MOWR 
regarding 	lemporary 	Status A 4 2 Dtd29.10.98 27-  28 

7 Copy of office order,, from RE,. A-5 29 1 
CWC, dated 1711.2001 

8 Copy of Pleader's Notice dated A-6 30-36 7 
28.3.2006 
Total 

Filed by 

gq\A
C  

Advocate 
Applicant 

Date of filing :- 

Registration No:- 
Signature of Registrar. 

I 
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IN1THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

GUWAHATI BENCH, 

GUWAHATI, ASSAM. 

Original Application No. 30 ' of 2006. 

Application under section 19 ofthe Central Administrative 
Tribunal Act 1985. 

BETWEEN 

Sun Pikul Das, 
- S/OSbniAmulyaDas, 

Village Bahadurpur, 
PO-Larsingpar, PS- Silchar Sadar, 
District- Cachar, Assani...... 

Applicant. 

AND 

The Union of India, 
Represented by the Secretary to the Govt. of India, 

Ministry of Water Resources, New Delhi. 

The Chairman, Ceiltral Water commission, 

New Delhi. 
The Chief Engineer,NEJC, CWC, Rehak Villa near,  

Bank Point,Ternple Road, Lower Lachemiere, 

Shillong-793001. 
The Executive Engineer, North Eastern Investigation 

Divn. No.1, CWC, Rongpur Part-i, Silchar-788009. 

Respondents. 
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PARTICULARS OF APPLIcATIONS 

1. 	Particulars of the applicant :- 

i) Name: ---- - -------- Shri pikul Das, - 
• 	ii) Father's name: -  ------- Shri Aniulya Das, 

Designation: ------ Casual Labour under Respondent No. 4 above: 
Office address: - - --010 The Executive Engineei, NEID, Division-i, 

CWC, Rongpiir, ilchar-9. 
Residential address: - -Village• -Bähadurpur, P0-Larsingpar, PS-

Silehar, Cachar PN-7 88002. 
Address for cornmunicatjoL:-.-Shlj Pikul Das, Sf0 Shri Amulya Das, 

- 	 S 	
Viliage-Bahadurpur, PO-Larsingpar, 

- 	PIN-788002, Cachar,Assarn: 

• 	2. Particulars of Respondents-- 	 / 

• 	i) Name and/or designate:-(I) Screfary to the Govt. of India, Minisfry 
• 	 of Water Resources, New Delhi. 

Chairman, Central Water 

• Comniission, New Delhi. 
The: Chief Engineer, NEIC, CWC, 

- S 	 Lower Lachamiere, Shiliong. 
The Executive Engineer, cwc, 
NEil), Division-i, Rongpur, Silchar.9 

Office'of the Respondents: • As above. 

Address for service of notice.: As above'. 

I 
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I. Particulars of the order against which the auplication has been 
made. 

The application is made against the IoU owing order:-. 	.. 

NO.NE1D-1/PF-ESTT-39/200311964-66 dated 12.03.2003 'of the Execufive 

Engineer,' NED Division-i, cwc,, Rongçur,, Silchar-9 Annexure A-i). 

Reply to legal i otice sent to the Applicant's Lawyer on 7.10.06, vide letter 

No. NE1D-1fESTT-39Nol-ffl/200613009-12, Dated 07.10.2006 of the Executive 

Engineer, NEID, CWC, Silchar-9 (Annexure.A-2) 

SUBJECT IN BRIEF:- .Mafafide cancellation/withdrawal of the benefit of 

Temporary Status conferred on the applicant as casual/seasonal labour in CWC, REID-i 

Silchar, in aniliegal and arbitraiy manner by the same ;auti ority and not by any higher - 

authority on the plea of administrative erroit.  

. LIMITATION 	 . 	. 	. 	. 

The applicant declares that the present application has been flied within the 

prescribed period of limitation under. Section .21(3) of the Central Adminstrative 

Tribunal Act, 1985. For satisfOtion of the Hon.hie Tribunal a separate applicatiOn for 

condonation of delay is submitted along with this application. .• 

JURISDICTION.  

The applicant fftrther declares that the .sübjet-rnatter of this case is within the 

jurisdiction of this Hon"hle AdrhinistrativeThbunaL 	'. 

FACTS OF THE CASE  

i) The Applicant is a citizen of India bciongingto scheduled caste community 

and he rendered diligent and fithflul.yeoinan's service during the period of his 

engagement as casual labour in the otce of The Respondent No.. 4. 

. . 
	

ii) The applicant is a casual labour/Seasonal KIiaiasi under the Executive Engineer 

NE1D-1, CWC, Sikhar-9, continuously ergaged br the period from 02.09.1996 to 

12.04.1997 as certified by the leanied Asstt Enineer(jHIQ),NEID No-i, CWC, Siichar in 

• . his certificate dated 21 A)6. 1997. (Copy submitled as Annexure A-3). ' 
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iii) The above certificate is based on the Attendance Register daily signed inand 

outby the applicant and other similarly placed workers which register is countersigned 

by the Astt. Engineer, immediate supervisory antI ority over the Junior Engineer who 

simply maintains the Register. The wage-billi are prepared as per actual work and daily 

attendance. An abstract Register in this regard is alsO maintained in Cash Branch at the 

Headquarters office with appropriate columns about actual 'work, 'wages admissible, 'wage 

paid with date of payment etc. The applicant is a young man of tender age and he never 

• 

	

	remained absent in any day even on Sunday during the period of his engagethent from 

02.9.1996 to 12.4.1997 and for his continuous attendance without any break during the 

• 	period the Asstt. Engineer (I-Iq) granted the certificate of continuous attendance without 

any reservation of any sott. 	•. 

• 	 iv) The fate of the Casual labour/Seasonal Khalasis wag wrecking the brain of the 

Central Water Commission vis-à-visthe Ministry, of Water Resources and for achieving 

uniforniity and rationality in the matter of employment and upiiftment of such casual type 

- 

	

	of employees the matter had to he carried to The 'doors ofte Hon'hie Principal Bench of 

the Central Administrative Tribunal as will be evi4entfrompara I of the Ministry's letter 
• 	No. 23/01/98-ESTT. Lated 29.10.1998. ((opy submitted as Annexure-A4) This letter 

• 	talks about OA. NO. 223/92, in the matter of :Siirii Vinod Kumar &Others Vs. Union of 

India and also mentioned some other relatedO.As.  No. 884i92; 1601192; 2246/92 and 

2418/92. The applicant being, an illiterate worker under CWC, NEID-1, Silchar, he is 

unable to obtain and consult the aversions and order of those" (lAs: of the principal 

Bench of the CAT. it also frnspires that Hon'ble Tribunal ofQtwahati Bench was. also 

seized of the same matter in OA.21495 and inits order Dated 15.10.1996, the GuwahatI 

Bench in conso'ance with the liberal attitude of the Principal Bench directed the 

Respondents to Irotect the interest of the appficarits tin the interest ofjustice by taking 

sympathetic view as because the disengagement/terminafion would .harsh1 affect the 

• victim worker. • 

v) . In the present case• the Applicant ren4ered more than séven mOnths continuOus 

service 'without any bieak -whatsoever from ()2.9.1996 to 12:4i97 and so he justifed the 

stipulated conditions for entitlement to Tempora.y Status as enjoined in the 6riginal 

scheme and as repeated in this'Kn istr)?s Letter 'dated 29i0: 4998 (Armexure A4). On the 
basis of the indisputable position, the Learned Executive Engineer,  , Mr. M. Lal, Central 

Water COmmission, NEJD-i, Siichar; in his kind office order NO. NEID-i/ESTT-

39/200116809-14.. Dated ifl L2001 conferred the Temporary Stats to the Applicant by 
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referring to the Ministry's letter Dated. 29.10.1998 (Copy of the order is submitted as 

Annexure-5).This order was also a belated one counted from 1998 to 2001. This 

Engineer, Mr. M. Lal, must have read, examined and scrutinized all pros and cons about 

eligibility of Temporary Status to the Applicant before issuing the office order of 

conferment of Temporary Status. Under Government. Servants Conduct Rules as well as 

under MI India Service Officers Conduct Rules all incumbents are bound to maintain 

integrity and to apply introspection in their official work and Mr. M. Lal, Executive 

Engineer, must have exercised the required acumen and proficiency before conferring the 

benefit of Temporary Status on the Applicat# who has acquired it not as a bounty or a gift 

but as a legally valid award. The upiiftrnent to Temporary Status provided substantial 

enhancement of the emoluments of the applicant by entitling him to The tie-scale of pay 

of Rs. 2550-3200. But before being abIe to provide the time—scale of pay after observing 
the modalities, W. M. Lal was transferred from Siichar to the peril of the Applicant and 

all his hope of drawinB high saiaTy within afew days from The date of office order Dated 
17.11.2001 was shattered. Since it is an inevitable payment, the Applicant had liltie 

worry about the matter.. But unioffimateiy for the Applicant things noved in a different 
vein. One Mr. K K. Jangid was posted to :Siilchar as a successoi-  to iylr. M. Lal. The new 
Executive Engineer Was a.person built of different metal to whom speed was not a creed 
but a fancy. So when the Applicant approached him for quick disbursement of the time 

scale of pay; he not only frowned but preferred to scold him for the reminder. So the 

Applicant had. no other alternative but to continue penniless with a beggar's bowl. Since 
the employment cfCasualtSeasonai workers-was banned after introduction of the scheme 
w.e.f. 01.6.1997, there was no-scope even for engagement in any capacity even with 
nominal *age. 

vi) The disinclination of implementing the order Dated 17] 1.200! by. Mr. K.K 
Jangid, the su5cessor Executive Engineer about conferment of Temporary Status to the 
Applicant with benefit of higher isAary is rather ominous Since in the order Dated• 
17.11.2001' Mr: Lal, the predecessor; Executive Engineer quoted the authority of the 
Ministry's letter Dated 29.10.1998, there was no room for re-examination denovo of it by 

the su teaser Engineer, Mr. langid. He was expected to implement the order forthwith on 

his assumption of office. But instead of doing so he embarked himself may be at the 

behest of some lobby inimical to the Applicant, in a stratagem to deny the benefit by 
manipulation /tampering of office records like Attendance Register, Abstract Register, 
certificate of Asstt. Engineer (iqr) etc. As per clean certificate of the Astt. Engineer 
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Certificate (Annexure A-3), certifying the continuous engagement/employment of the 

Applicant during the period from 02.9.1996 to 1.4. 1997, spread over 224 days, the new 

Executive Engineer Mr. Jangid was estopped from preparing another fake sheet of 

engagement cleverly showing breaks in continuity so as to bring down the period of 

engagement below 120 days as required under the scheme for grant of Temporary Status. 

as wiI1i be e'vident from the impugned order Dated 12.3.2003(Annexure A-I) the 

tenability of which is now challenged. For getting the benefit the Applicant agitated the 

matter at flrt crally and thereafter,through a ega1 notice Dated 28.3.2006 .(Annexure A-

6). A reply to the legal notice was addressed to the Applicant's Lawyer vide letter Dated 

0710.2006 (Annexure A-2). This ill-intentioned Order was manufactured so as to suit the 

convenience of the new Executive Engineer to deny the benefit of the Ternpdrary Status 

granted to the App1cant by the predecessor Executive Engineer, Mr. M. Lal. In the 

cancellation /withdrawal order Dated 12.3.2003,. the computation of engagement was 

shown as beow-- 

:(1)From 02.9.1996 to 30.9.1996 	29days 

F?om 03.10.1996 to 30.11.1996 - 	59 days 	
. 

From 02.12.1996 to 29.01.1997 	59 days 

'(4)From 31,01,1997 to 01 .3. 1997 - 	30days 	: 

(5) From 01.04: 1997 to 12. 4,. 1997 - 	12 das 	, 

But in the 1st para-of the reply to the legal notice sent in the letter No. NEID-1/ESTT-
39/Vol-ffl12006/3009-12 Dated 07.10.2006 (Annexure-2). The computation was shown 

asunder: 

.SINo. Engagement order No. Period I.Durabon 

1 NEID-I1ESTT-39/96/5260762 Dated From2.9.96 to 
• 3.9.96 30.9.96 29 Days 

2 NEID-i/ESTT-39/96/6095-97 From 	3.10.96 
Dated 8.10.96 	- to 30.11.96 .59Days 

3 	. NED-!! ESTT-39/96/7300-03 From 	2.12.96 
• 

N 
Dated 5.12.96 to 29.1.9,7 59 Days 

.4. NED- I ESTT-3 9/97/1463-65 From 	31.1197 
Dated 2Q2.97. '  to 1.3:97 30 Days 

5. NEID-l/ESTT-39/97/3360-63 Frori 1.497to 
Dated 25A.97. 	.: 12A.97 12 Days 

1 
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It is interesting to note that both in the cancellation order and the reply tothe legal 

notice same period of engagement by the authority has been mentioned. But, while the 

order Dated 12.3.03 simply mentioned the period of engagement {though wrongly) reply 

to the legal notice gives additional information quoting No and date of engagement 

orders which is rather ominotis. Obiiously, the No. and date Of engagement order have 

been invented after some after-thought to strengthen Respondent's stand. Had this been 

really the engagement order contents, the copies of the same thereof, ought to have been 

communicated to the Applicant from time to time. As the listed engagement orders 

numbering 5(five) did not seen the light of the day and the quoting of these in the reply to 

legal noticç is nothing but an empty exercise to hoodwink the TribunaL Since the 

Applicant worked as Casual Labour :contlfl'uouSiy from 02.9.1996 to 12.4. 1P97 for 224 

days without, any break as per the Attendance Register, countersigned by the Asstt. 

Engineer (Hqr) of the Division, he fully fulfil, the condition prescribed in the scheme for 

'confermeM of Temporary Status and as such the impugned order Dated 12.32003 

canceling/withdrawing benefit of Temporary Status does not stand in the eye of law for 

which it need be set aside and for the same reason the crder Dated 17.11.2001 need be 

brought into force by extending all cOncomitant benefits to the Applicant to meet the ends 

ofjustice. '. 

The impugned orderDated 12:3.03 was issued after sixteen months, of the order 

Dated 17.1 1.01. it is stated tha't as the' earlier order of Mr. Lal was issued conferdng 

Temporary Status to the Applicant iiadvertentiy it called for a review of the erroneous 

order by the successor Executive Eigineer Mr. Jangid, As per law such review by the 

same Administrative' Authority is not permissible. According to Rule 1, Order 47 of the 

Civil ProcedureCode, 1908, this power is vested only on the Cort or Tribunal. Even'th 

higher authority cannot direct Review by a subordinate authority. So the parade about 
review, is illegal bereft of jurisdiction of Mr. Jangid, Executive Engineer, for which fault 

or defect, the order Dated 123.2003 canceling/withdrawing the order Dated 17.11.2001 

is rendered ultra vires, liable to be set aside. 

As mentionedin para6(v) above all administrative authcrities are bound to work 

with optimum integrity enjoined in the Conduct fufes and before signing / isuing any 

beneficiary order 'all pros and cons neoessitatirg issuance suth order must be examined 

with acumen and proficiency so that no future objection whatsoever may be raised. This 
wholesome maxim applies equally to Mr. Lal & Mr. Jangid the previous Executive 

I 

(I 
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Enginer. Hence well considered order issued after proper introspection by the former 

officer cannot be cancelled/withdrawal by the latter incumbent in the fake name of 

review or examination denovo which is nothing but whimsical. Such wrong action was 

declared illegal by the Hon'ble CAT, New Delhi in Shambu Dayal Gupta Vs Union of 

India, Ref.'2000 (3) SLJ 57, opining that the plea of administrative error was not 

acceptable in another case the Hon'ble Guwahati High Court also in B.M. Pal Vs State 

of Assäm-AIR 1968 Assam iS, ruled that the erroneous administrative order is ultra vir:es 

and without jurisdictic'n which will be contrary, to all  recognized principles of 

Government employment: These two instances are sufficient to prove that the order dated 

12.3.03 was without jurisdiction and ultra vires of all principles of employments and 

hence liable to be set aside. 

ix) 	The Applicant is a poor and 'almost illiterate Casual labour/Seasonal• Khalasi 

under C.W.C. Even then he had to roam from, door to door to seek how to escape from 

the catastrophe befallen him. In this process he could lay his hands not on all but on some 

of the orders of the Ministry on C.W.C. The Applicant was pained to disover that all the ... 

authorities were rather slow in issuing, 'communicating and implementing the various 

orders to the concerned 'workers. The 'very scheme of granting Temporary Status with 

benefit of time scale pay etc. had to be formulated at the behest of the Hori'ble CAT. The 

ministry of Personnel and Training OM No. 51016/2/90 Estt.(c) Dated 10.9.1993 was 

kept in cold storage till 1998. In issuing even the positive order dated 17.11 .2001'by the , ( 

Executive Engineer, Mr. Lal, referring to the. Ministry's letter Dated 29.10.1998 more 

than three years time was taken.. And last but not the least even the negative order Dated 

12.3.2003 of the Executive Engineer, Mr.. Jangid withdrawing the conferred benefit could 
be issued after long sixteen months. The legal notice Dated 28.3.2006 was replied' to after 

six months as against the statutory period of two months. This kindof delay and inaction 

'will certainly onvince the Hon'ble Tribunal that the house of the CWC was not in order 

for which all these irregularities could happen 1he Hon'bie Tribunal may like to pass an 

order cautioning the Department to rise to the occasion and mete out justice in an 
expeditious manner in appropriate time. 

7. 	The Applicant reserves the right to produce more evidence, both on fact and/or on 
'law at the time of hearing before this Hon'ble Tribunal. 
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8. 	Relief sought 

In wew of the facts mentioned in para 6 above, the Applicant prays for the 

foiI'owing reliefs:- 	 . 	. •- 

a) 	A delaration to the Resppndents, paicularly, Respondent NO.. 4 to rescind his 

impugned order EiD-1IPFIESTh-39i2O03/1964-66. Dated 12.3.2003; 

An order setting aside the impugned wrong and redundant order Dated 12.3.2003; 

An order confirming and vindicating' the correct order NEID-1/ESTT.-

3/2001/6809-14. Dated 17.11.2001, declaring that the applicant be deemed to be 

in service with Temporary Status from 17.11.2001; 

A direction for conferment of Temporary Status to the Applicant from the date of 

theoriginal order Dated 171 1.20(1 with all concomitant benefits; 

A direction to the Respndents to deal with the service matter with more 

• 	 promptitudes; 	 . 

Mid' 	 / 
• 	 (f) 	Any other relieflreliefs as deemedfit and proper by the Hon'ble Tribunal. 

9. 	INTERIM ORDER 	 . 

• 	. 	 Pending final direction of the application the Applicant seeks issuance of the 

follow. ing interim order:. 	• • 
To stay operation /impiementation of the order Dated 12.3.2003 of the Executive 

Engineer, NEID-1, Stichar and to direct exhuming the buried erher order Dated 

17;11.200.1 .: • . . ,. 

	

• 	 . 	

. 	 ( 
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• 	 10. 	Details of remedies exhausted:- 
The Applicant declares that he was constantly knocking at the doors of the 

Divisional Office Si1charwhen he was assured of positive action. But when no fruitful 

result was available he served a legal notice to the Respond&nts on 28.12006 which was 

replied to as lately as on 7.10.2006 after six months although a notice under S-80 C.?.0  

has to be responded within 60 days. 
The Applicants further declares that the matter regarding which this 

applicatiOn has been made is not pending in any Court of law or any other authority or 

other Bench of the Tribunal. 	 . 

Particulars of IPOs in respect of the application fees:, 

(i) Number 2 0 &.. (/ 
( 
a 2.9 	• 

• 	 • 	(ii) issuingPO:- 

(iii)Dateofissue:- 

(iv) Payable at Guwahati. 	•. 

Details of index: 

• 	An index in duplicate containingthe details of documents to berelied upon is 

given on the front page. 

.13. 	List of enclosures: 

As furnished to the index on the front page. 

V . .. . 
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• -. 	 Verjfication 

• I, Shri Pikul Das; aged 29 years,. SI0 Shri Amulya Das of Vi11ae, 

• 	Bahadurpur, P0 Larsingpar, P.S. Silchar, District.Cachar, Assarn, do hereby 

verify that the contents from page 1 to 13 above are true to my personal 

know'edge and belief and I have not suppressed any material fact 

Place Silchar 	 / 	 bJ- 

• 	Date: 11/1212006. 	 • • (PikulDas) 
* 	••- 	• 	• 	• 	• 	••• 

•• 	 • 

/ 
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BY REGISTERED A/D 

PHONE :: 03842-223939 
FAX :: 03842-223937 

Government of India 
Central Water Commission, 

North Eastern mv. Division No.1, 
Jalbikashpur, Silchar -9 

No.NEID-IIPF-Estt-3912003/ / 	Dated: (—O 3-3 
- OFFICE ORDER 

WHEREAS the Ministry of Water Resources,. New Delhi has formulated a Scheme for grant 
of Temporary Statusto facilitate the Seasonal Khalasis of Central Water Commission. The application of the 
'Scheme for. grant of.Ternporarystatusand regula lion ojeasonal :Khalasis formulated vide 11inistiyptWater 
Resources letter No. 813195-EstL(V0LII) datetd~26-1997  governed by two conditions. The Scheme will be 

- applicable to (1) those who are in employment orithe work-charged establishment of CWC on the date of 
commencement of the Scheme i.e. 1-6-1997 and renders a minimum of 120 days of continuous service or (2) 
those who were engaged any time during the preceding one year and have rendemd a minimum of 120 days of 
continuous service in that year. The Scheme is made applicable to Casual Labourers, mu/a Ifs mutandis as per 
MoWR letter No. 2311198-EstLl dated 29-10-1998. 

WHEREAS this office vide Office Order No. NFJD-1IEstt--391200116809-14 dated 17-11-2001 
conferred temporary status on Shri Pikul Das, Sic ShriMiul Das, Ex-Casual Labourer was inadvertently issued 
ovOdooking the provisions As a matter offact She Pikul Des is not eligible for conferiVof 
Temporary Status. 

VkIe Office Memorandum No. NEID-lIEstt--391200301 dated 10-01-03 SM Pikul Des, Ex-
Casual Labourer was afforded an opportunity to show cause as to why the erroneous order No. WEID-lIEslt-
391200116809-14 dated 17-11-2001 conferring temixwery status on him should not be withdrawn. - 

The explanations tendered. by She P11w) Des has been considered. Shn Pikul Des has 
contended that he has completed 120 days continuous service for the period from 2-9-96 to 12-4-97. In this 
connection, the periods of engagement of She P11w) Des as Casual Labourer has b exthi1l1'novo and 
found to be as recorded below 

1. 02-09-1996 to 30-09-1996 29 days V 
2. 03-10-19961o30-11-1996 = 59 days V' 
a... 02-12-1996..to29-01-1997 59.days.v" 
4. 31-01-1997 to 01-03-1997 30 days 
5. 01-04-1997to 12-04-1997 12days 

He was not eng 	 urerafteQ2-04-i7,nd hence he does not satisfy the 
1' condition of the Scheme. It is evidëht=fFoWthe ' pda 	above that the 2n6  condition of 120 days of 
continuous employment any time during the preceding yea is also not fulfilled. As such She P1kuii1
fulfil any of the two conditions envisaged in the Miñstry of Water Resoriioes letter No. .8fl5-EstL(VoL'll) dated 

Contd .... 2 

CcU . 	 . 
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2Ol99iNo.21Esr[rdd 29-101998 to qualify fo Temporary Status. Thus the order No. NEiD-IL-
39/20OlI6&J9-i4 dated 1 7.-i 1-2001 conferring Temporary Status on Shri Pikut Das, 8(0 SiUi Arnuya Das was erroneous, and therefore, now hereby withdrawn. 

EK.K. jangiclj 
Exec 

To 	

- 

Shri Pikul Das, Sto Shri Annjla Das, 
Ex Casual Labourer, 
Viii Badhurpur, 
P.O. Larsinghpar, 
Silchar, Dist. Cachar 788 005 

Copy to the following In continuation to th  is oflice letter No. NEl[)-11Ett-39/2003I0.-tJ7 dated 10-01-03 for 
- information alongwith a copy of the explanation tendered by Shri Pikul Das, Sb Shii 

Laborer. 	 Amulya Das, Ex Casual 

The Superintending Engineer, NE!C, CWC, Shillong. 
The Under Secretary, EStLXJI J  CWC, New Delhi. 

AizVOCa LC 



All \ 	No. NEID-I/Estt-39/VO1-IH/2006/ 
\Government of India 

' 	 Central Water Commission, 
U 

	

	 North Eastern mv. Division No.1, 
Jalbikashpur, Rongpur Part-I, 

- 	 Silchar-9, the October . . .... 2006 

\./ 	Shri M.K. Bhattachaijee, Advocate, 
District Bar Association, 
P.O. : Silchar-78800 1, 
Dist. : Cachar (ASSAM). 

3c09-1Q 

Sub: Parawise Reply to the Notice U/S 80 C.P.C. demandiremploymeflt with 
continuation of temporarty status to Casual labour, Shri Piklu Das of NEID-I, 
CWC, Silchar beyond 12-04-1997. 

Sir, 
Please refer to your legal tiotice dated 28-03-06 on the subject mentioned 

above. In this regard, it is brought to your notice that the name of your client as 
written in the notice is not as per records of this office. The Casual Labour of similar 
name i.e. Sh. Pikul Das' is of course in the record of this office. Accordingly the para-
wise replf the said notice is as under: 

After careful consideration of the averments submitted by Sh. Pikul Das 
through his learned counsel,, Sh. M.K. Bhattacharjee and in' pursuance thereof upon 
close perusal of office records germane to the case, the parawse reply is submitted as 
under: 

1. That with regard to the statement made in Para No.1 of the said 
notice, it is submitted that the claim of Sh. Pikul Das about the 
service from 02-09-96 to 12-04-97 as confThoü without break is not 
at all correct. As per FCR & wages bili preferred and paid by the JE, 
the immediate supervisory authority of Sh. Pikul Das during the said 
period his engagement were in five spell hichare produced as 

T1 1 'Yl 

Si. 
No. 

Engagement Order Period of 
engagement 

Duration of 
continuous 
engagement 

1 No.NEID-I/Estt-39/96/5260-62 dt.3-9-96 2-9-96 to 30-9-96 29 days 
 No.NEID-l/Estt-39/96/6095-97 dt.8-10-96 3-10-96 to 30-11-96 59 days 
 No.NEID-I/Estt-39/96/7300-03 dt.5-12-96 2-12-96 to 29-1-97 59 days 
 No.NEID-i/Estt-39/97/1463-65 dt.20-2-97 31-1-97 to 1-3-97 30 days 

5. No.NEID-1/Estt-39/97/3360-63 dL25-4-97 1-4-97 to 12-4-97 12 days 

It is also to state here that a JE is the immediate supervisory 
authority for a Casual Labour, who prepares the wages bills for 
casual labours according to their actual working days. 

61 cb2 
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• 	2. That for Para No.2, in so far as the conferment of Temporary status is 

concerned, Para 5 (i) of the Scheme 1997 reads as follows: 
"Temporary status will be conferred on all those seasonal khalasis 
engaged on work-charged etabiishment of Central Water 
Commission on the date of commencement of the scheme or any time 
during the preceding one year and have rendered a minimum of 120 
days of continuous service preceding such date". 
It may be seen that Sh. Pikul Das does not fulfil the conditions 
enumerated in the Scheme for grant of Temporary Status. 

3. That in reply to Para No.3, it is submitted that the presumption of Sh. 
Pikul Das regarding the process of collection of the details periodical 
employment, report, certificate from AE and thereupon granting of 
Temp. status from Division Office is not correct. Infact FCR (Fixed 
charges register) maintained in Divisional Office is the authentic 
record for calculation of iIiiiioi'service of Casual 
labours/ Seasonal Khalasis. 

4& 5. That in reply to Para Nos. 4 & 5 it is submitted that the allegation 
regarding conspiracy, manipulation/tempering office records are 
baseless. In fact, the matter of granting temporary status to Sh. Pikul 
Das was reviewed on the instruction of Central Water Commission, 
New Delhi issued vide Lr. No.A-1 1019/ 1/2002-Estt-XII/74-76 dated 
22-01-02 (Annexure-A). On receipt of the above instructions, 
Executive Engineer, NEID-I requested SE, NEIC, CWC, Shillong vide 
this office Lr. No.NEID-I/Estt-39/Vol-VII/93-95 dt. 20-09-02 
(Annexure-B) to review the case of granting temporary status to Sh. 
Pikul Das. The SE, NEIC, placed a note before CWC (HQ), New Delhi 
vide their Lr. No.NEIC/2053/Vol-II/97/3 119-21 dt.30-07-2002 
(Annexure-C) seeking guidelines required to rectify the irregularities 
committed in granting temporary status to Sh. Pikul Das. CWC (HQ), 
New Delhi advised vide their Lr. No. A-11019/1/2002-Estt-12/1024 
dated 19-08-2002 (Annexure-D) that therectification is required to 
be done by the appomtin authority. On the basis of thabove 

ii11EI -I was further irected by the SE, NEIC, CWC, 
Shillong vide Lr. No. NEIC/ 2053/Vol-Il/ 97 / 3899-3900 dt. 13-09-2002 
(Annexure-E) to regularize the case accordingly. Consequent upon 
review, it was noticed that the Order dated 17-1 1-2001 was 
erroneous as it does not fulfill the eligibility criteria of minimum 120 
days c&iiiIrous service during the period from 01-06-96 to 3 1-05-
97 and hence an "Office Memorandum" No.NEID-I/PF-/Estt-39/ 
2003/291 dt.10-01-03 (Annexure-F) was issued to Sh. Pikul Das 
asking him to show cause as to why the erroneous order No. NEID-I/ 
Estt-39/2001/6809-14 dt. 17-1 1-200 1 conferring temporary status 
to him should not be withdrawn. In the reply submitted by Sh. Pikul 
Das (Annexure-G) he has contended that he has completed 120 days 
continuous service for the period from 02-09-96 to 12-04-97. 
However as mentioned under Para No.1 the service rendered by 
Sh. Pikul Das during the above 'stated period is not continuous. It 
may also be stated that the Scheme for grant of Temporary Status 
and Reguiarization of seasonal Khalasis in Work-Charged 
establishment of Central Water Commission on the date of 
commencement of-the Scheme or any time during the preceding one 

62 62 
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year and have rendered a minimum of 120 days of continUous 
service ,precding such date. This condition is 'not fulfilled in the case 
of Sh. Pikul Das. In view of the above the Office Order No, NEID-
I/PF-Ett-39/ 2003/1764-66 dt. 12-03-03 (Annexure-H) withdfwing 
the Temporary Status (conferred vide NEID-I Order dated 17-1 I-
2001) 'tvas issued by the Executive Engineer, being appointing 
authority giving copies to SE, NEIC, Shillong & CWC (HQ), New 
Delhi. Hence the allegation of withdrawing the temporary status in 
ruthless and stealthy manner is not correct. 

That in reply to Para No.6, it is to state that no discrimination was 
committed in case ofSh.Pikul Das as elucidated above.. 

That in regard to Para No.7, it is submitted that Casual Labours are 
e.ngaged as per woris requirement. 

That in regard to Para No.8, it is submitted that the matter was 
reviewed strictly as per the proviion of the "Scheme for grant of 
Temporary Status, and regularization of seasonal Khalasis in the 
Work Charged Establishment of Central Water Commission" 
formulated by MoWR and communicated vide Lr. No.8/3/95-Estt 
(Vol-Il) dated 20-06-1997. 

Yours faithfully, 
End: As above. 

[V.D.Ry] 1 / 
Executive Engineer 

Copy for information to: 
The Chief Engineer, B&88, CWC, Shillong 
The Secretary, 'Central Water Commission, Sewa Bhawan, R.K.Puram, New 
Delhi-66 with reference to Under Secretary, E.XIl Letter No.A-1 1019/01/2002-
E.XIl/394 dated 17-08-2006. 
The Superintending Engineer, North Eastern mv. Circle, CWC, "Rebeka Ville", 
Near Bank Point, Temple Road, Lower Lachumere, Shillong w.r.t. 
L/No.NEIC/2053/Vol-111/2005/ 1756 dated 27-09-06. 

63 cb2 



Room No. 312, 
R.K.?uraftt New 
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.GoverI 1 L 
CeiLtral Water Comffli80I' 

Sewa, Bhawafl, 
DelhLL0 066. 

NC). 
pj4toig/1/2002_EStti7 

•' Trid1 

Dated the 	JanUafYi 2002. 

I / 
The Chief Engiflee'i 
Brahmaputl'a Barak Basin, 

	

Cefltr 	Water CommiSSiOt1 
iaranatha polikesh, P.O _Urnpliflgi 
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ri pjkul DaS, S/U 

Grant of TempOrarY status to Sh  
Shri ArliUla Das, Casual 

LabOUrdI 

Sir, 

	

am 	to 	refer 	. to 	the 	o.o. No

conferring 
NEID/1/tt_391400u/ 

	

	
dated 17.11.2001 issued by the 

NEID No. 
ExeCUti 	Engine 	

, CWC, Silchar 

temporarY status on Shri pikul Das, 
Sb Shri Arnula Das, 

Casual Labourer, a COPY of which has been endorsed, among 

 
ITCel 

 

to your 0ffice. 
that the 1 

	

In the above context, it is 
ouiv 	- 

complete nOrerL0iate of the scheffle has not been brought 
out while jssuiflg the said Office rdef and the effective 

 

date from which 
temporary status has been granted has also 

ot been ndiCate MoreeVer, in the terms and 00nditi05' 
a mentiofl has been made that 'his services will be governed 
as per DOPT Scheme issued vide their O.M. No. 

	

5101612igstt.( 	dated iO.9.3 
as amended from time to 

time whiCh is not correct. 

	

vide 	the i r 	letter 	i o 

8/3795_EStt 	
Ii) 'ted 29th OctO 	

1998 	ad in 

LutLsultatbohl with DOPT, extended the Scheme fol grant of 

emporar 	
status and regularlsatbon of Seasonal KhalaSi in 

the 0 _ charged E&tt 	uf CWC i997 b cheIfte to the casual 

LabuUrers and ad-hOe Xhal&Si 
eflgaged jn the 	

01_0hged 

Estt 	of 	
CWC ietrO8Pect1ve 	

w e f 1 6 97, 	mutati 

mutafldi' The af.ore$aid letter of 
	whjCh was issued in 

supersessiofl of their letters No. 
	

8/3/g5_Estt,b01t) 

dated 3.7.97 and 17.10.97 . was circulated to the field 

formatioflS 	of 	CWC 	vide 	
letter 	No. 

A_ll019flb955tt I1(V01 iii) dated 6 9 2000 
	The uR s 

dec.isiofL to extend the scheme i t997 to the  heme 

\UU 
are, therefore, requested to have the mattef 

reviewed at the earliest and witdraw1fft0 
	

the office 

order under 	referefl 	issued by 	the 	hen 	Executive 

Engineers NED.N0' Silcilar . and jssue revised order 
strictlY in accordance with 

the proViSiOtlS of the scheme 

under intiff1atbo to all concerfled. SeperatY3 . you iftaY 
COfltd. P/2.. 
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VVw 
.. VV'.  

like to auvi 	th 	off1 	LOflUeh' 	
to folloW 

&Is
1 var iabiY thC i- e Levant rules! 15üt jOflS while 	

jssuiflg 

SUch 
important orderS 

I 	
n eariY action in the matter will 

be appreciat. 

Yours faithfUY 

(PRE1ATH) 
UNDER SECRETARY 

pV,y 

Copy for 
immediate necessary action to 

1. 	
Supdt Engifleer NEiC CWCI sii1ong. 

Executive EngifleC 1 
CWC, Sllchar. 
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CONFIDENTIAL 

GRAM: NORTHEAST: :SILCHAR 
	

PHONE:: 23937-23939 
FAX :: 03842-2 3937 

Government of India. 
Central Water Commission, 

North Eastern Inv. Divn. No.1, 
Jalbikashpur: Silchar: Cachar : Assam : 788009 

NO.NEID-I/Estt.39/VoR/lI/ 9-y 	 Dated: 

To 

The Superintending Engineer, 
North Eastern Inv. Circle, 
Central Water Commission 
Shillong - 14 (Meghalaya), 

Sub: 	Grant of Temporary Status to Shd Pikul Das, s/o Shri Amula Das, Ex- Casual Labourer, 

Ret: 	Your letter No. NEIC/2053/Vol.1I197/3899-3900 dated 13-9-2002 

Sir, 
Kindly refer to your letter cited wherein this office ha 	en directed to rectify the irregularity 

in the conferment of Temporary Status on Shri Pikul Das, Slo Shri ArnUja, ps in the capacity of the appointing 
authority. In this connection your kind attention is Thvited to- this offloe::Iette No'. 'NJE1D-I/Estt.39Nol.VlI/63-65 
dated 10-7-02 wherein the proposal for reviewing the case at your end was put forth as it would not .be 
appropriate for this office to review the same. 

In letter dated A-i i01911/2002-EstLXII/1024 dated 19-8-2002, CWC, New Delhi has also 
directed to rectify the error at your level. Under the circumstances, it would be befitting that the show cause 
noceaddr,essed;toSMRikui.Das..sentearljer withAhisofficeJetterdated.iO-7O2 is ' issuedfrom your end and 

. 	 '.'."" 	 4.-.' 	 - 	
-4 

Copy submitted to the following for informaon. 

The Chief Engineer, B&BB, -Central Water Commission, Shillong. 

Yours faithfully, 

(K,K. dngi) 
U / Executive'iEngineer 

1L— JL- 

The Under Secretary, Central Water Commission, Sewa Bhavan, R.K. Puram, New Delhi - 110 066. 

C 
(K.K. Jar?d) 

Executingieer 

________ 
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• 	: S1IILLONG 	 PH0IE : 521049 P21 FX 	: 521330 
GOVRrMLT OF JNDL4 

CENTRi, %:4'rT !- CO)R:Ij 	L NT1j LJSEU INV. CIRCLE (2 
JMaR JAJ : 1 :, NONC Sji ILL IANC 

T (1lt 	-1J ...JI_a_I_.CJ\ s) 

- PL?P 	LtLJi Dated c/'2 	' 
--LJ 2OO 

The Under Secretary (Estt.XII) 
Central Water Commjssi01 
Se& Ehawan, R. K. ?uram, 
New DelhI — 66. 

Grant of temporary status to Sj Fikul De, S/0. Shri Amula Das, Casuaj. Labour, 	
s 

 

Reference is Invited to your letter No.A-11019, 1 /2002/EStt12/565 dated 07-06-2002 on the subject mentioned above. 

In thIs connection it Is to inform you that, the matter has been examined by the Executive 
North .Eastern Inv.Djvn,No, I. CWC, Slichar and has confirmed the tempr'ary status granted to Shri Fkul Das, S/U, Shri Amula Das, Ey, Casual lab.ur vide office oraer 
Stt•39/2OO1/68O914atd 17-11-2001 'was over looking the provisions of the scbeine •  It hs been E.ngfneer that ShrI Pikul Des is not eligible for COnfernt 

of Temporary Status• he does notfulfil the nor 'BS ms mentioned in the scheme, 

The Executive ng1nee NEID.l, C)!C, Sflchar has desired to witha' the office order NO.NEIDI/Ett3c/ 2001J6ao914 dated 17-11-2001 to avoid future administrative conipIjCatIOna Vj.Z-5VjZ the proper implementation schem 	 of the e by 1SSUPg show cause notice to Shri Pikul Da who wa ( 	granted the temporary status. This is also to 	t the prin' ciples of natural justice 	mee 
as otherwise it tantamount to 

withdrawal of a benefit conferred 
heard • 

—.--- - 

In view of the aove fat, the necessary approvei  may please be comrnjcate to this office for further guidance to Executive Engineer, NEID_I, CWC, Sllchar. 

ccP4J 

Copy to :-
1 . 

2 . 

Yours faithfully, 

/ 
( C. L. Wadhawan ) 

Sqperintendjg 	C 

The Chief Engineer, B&BB, CWC, Shillong f or kind information. 
The Executive Engineer, NEID-I, CWC, Slichar 
with reference to his letter 
Vol.111/63_65 dated 10-07-2002,. - 
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f 	SENEC SijthLQi\G 	 Pho1e (r64)  1049 
Fax 	(0364) 521330 

No NEIC/2053/\ ol-11197/ 	ç) 

..Ir- 	 Government of india 

	

• 	( ; -4O>. 	 Ceitra1 water Commission 
North Eastern In\ Cii cle 

• 	 "Janiir Mansion Nongshilliang, 
Shillong- 793014. 

Dared i3// 2002 

To.
//The Executive Enneer 

North Eastern mv. Division-i 
Central Water Commission 
Silc.har 

	

Sub:- 	(rant of Temporary status to Shri Pikul Das, S/U Sh.ri Amula Das, Casual 
Labour. 

This office has received a letter from Under Secretary, CWC. New Delhi 

bearing No. A- 11019/i /2002-Estt-3I[/1 024 dated 19.08.2002 (copy enclosed) intimating 

that the irregularity committed in granting temporary status to Shri Pikul Das S/O Shri 
Amula Das, Casual Labour, is to be rectified/regulariged by the appointing authority. It 

	

----------- 	 has also been stated that it may be ensured that such irregularities do not happen in 
future. 

( 

	

• 	The marièr, therefore may please be regularized accordingly as Executive 
Engineer is the appointing authodty. 

Vq~' ~Z  

C.L. Wadhawan) 
Superintending Engineer 

Copy to the Chief Engineer, B&BB, CWC. Shillong for his kind information. 

(CL. Wadhawan) 
Superintending Engineer 

vvolo 
	oc 	

' 

	

/ 

- 	 --.-•----..• 
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BY REGISTERED AID 

03842-223939 PHONE ::  
FAX 	03842-223937 

Government of India 
Central VVater Commission, 

North Eastern Inv. Division No.1, 
Jalbikashpur, Silchar - 9 

No. NE!D-l/PF-Estt-39/2003/ 	 Dated: 

OFFICE MEMORANDUM 

WHEREAS the Ministry of Water Resources New Delhi has formulated a 
Scheme for grant of Temporary Status to facilitate the Seasonal Khalasis and Casual and 
Casual Labourers of Central Water Commission. The application of the 'Scheme for grant 
of Temporary status and regularisation of Seasonal Khalasis formulated vide Ministry of 
Water Resources letter No, 8/3/95-Estt.(Vol.11) dated 20-6-1997 are governed by 2 
conditions. The Scheme will be applicable to (1) those who are in employment in the work-
charged establishment of CWC on the date of commencement of the Scheme i.e. 1-6-1997 
and renders a minimum of 120 days of continuous service or (2) those who were employed 
any time during the preceding one year and have rendered a minimum of 120 days of 
continuous service preceding such date. The Scheme is made applicable to Casual 
Labourers, mutatis mutandis as per MoWR letter No. 23/1/98-Estt.1 dated 29-10-1998. 

WHEREAS this office vide Office Order No. NEID-I/Estt-39/2001/6809-14 
dated 17-11-2001 conferred temporary status on ShrI Pikul Das, S/o Shri Amula Das, Ex 
Casual Labourer. It has subsequently come to attention that the order dated 17-11-2001 
was jnently issued overlooking the proviions of the Scheme. As a matter of fact 
Shri Pikul Das is not eligible for conferment of Temporary Status. 

AND THEREFORE, Shri Pikul Das, Ex-Casual Labourer is hereby required to 
show cause as to why the erroneo'r erNbl NEID-.1/Estt-3912001/6809-14 dated 17-1 1-
2O91 confemng temporary status on him should not be withdrawn The explanations of 
Shn Pikul "Das shou'd reach this office within one month of the issue of this Office 
Memorandum failing which it would be construed that he has no explanations to offer and 
the matter will be dealt with accordingly. . 

- 	
[K.K.Jangid} 

L I ExecutivJ Engineer 

To 	 'Th, Shri Pikul Das. -S/O Shri Amula Das, 
Ex-Casual Labourer, 
Rongpur Part-I, 
Silchar - 788 009. 

Lill  

bl 

- 
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/he Executj\le iTh gin c-er, 
Central Water Commission 

/ North Eastern ii vestigation Division No. I 
/ 	j-aTh-ak-p44-r, S . 1 char - 9 
/ / 	CacharAssam 
Ref :- Office Memorandum No NEID - I ?/PF-Esll - 39/2003/231 dated 10-1-03 

for sI :wjna cause why the en'oneou s letter no. NEID/ l/Estt-39/200 1/ 
6809-14 dated 17-1 3-2001 is withdrawn. 

Respected Sir, 
With reference to the above letter I have the honour to submit my replies as 

under for favour of your kind perusa' and sympathetic orders. 
That Sir, the ministry of water Resources, New-Delhi vide its circular No. 8/ 

3/95 Estt. (Vol II) dated 20-6-97 has formulated a scheme to grant temporary status 
to facilitate the seasonal Kalasis and casual and casual Labourers of the central 
w2tter commisBion and the said 5chenj e would-be appiic-bie oniy on two conditions 
as stated in the office memorandum dated 10-1-03 issued by you. The conditions are 
self speaking. 

That, the applicant, had first appointed as casual labour during 2-9-96 and 
had served till  12-4-97 is appropriately applicable on the applicant as the second 
-condition clearly stated that "those who were employed anytime during the preced-
ing one year and have rendered a minimum of 120 days of continuous service pro-
ceeding such thtc which clearly atuacts the claim of the applicant to be awarded 
with the ternpai status to the casual labour like the applicant. 

That epplioantis appointed one yeai before the scheme is formulated and 
al...  service of more than 120 days from 2-9-96 to 12-4-97 
and thus, the tpmporajy status as conferred undeeorderNo.NED-f/stt - 
39/2001/6809-14 dated 17-11-2001. is appropriate, right and accurate. 

That, the aforesaid order was not issued inadvertently overriding/overlooking 
the provi.siorlcondition No. IT of the scheme dated 1-6-76. The applicant is eligible 
fur conferment of the status as said in the scheme. The temporary.status as granted is 
nut elToueous and the same is right, correct and as per condition No 2 of the tempo-
rary status in the scheme dated 1-6-97 and the same cannot be either cancelled or 
withdrawn. 

Under the circumstances, the pelitioner prays that the benign authority be 
pleased to accept this reply and to construed and appreciated the explanation given 
above are coliect, accurate and right and to pass nec.c.cary orders allowing the appli-
cant to continue with the ternporaiy status as conferred to the applicant under office 
memorandum NoNEID-l/Esn-39/200l/6809-14 dated 17-1 1-200a he taken as cor -
roct, justified, and accurate and the same be continued. 

And for this the applicant shall ever pray. 

Yours faithfully, 
aa 	 s 

- 



A  

Goveriment of India 
Centr-J ,ater Corn4mission 
North E3Et.err1 Inv.Divri.I 
Rongpur Part-I, Siichar-9. 

To Whom it May Concern 

• 	 This is to certify that Sri Pikul Das, 
Son of Amulyc Das P..ozigpur-i, 3ilchar has worked in this Division 
as a Casual labour during the period from 2-9-96 to 12-4-97. 

I found him as an industrious 	 He is 

fairly acquainted with carpentary work. He bears good conduCt and 

character. 

I wish him sucess. 

bl 
c'r • 

D. R. RA 
ASSISTANT ENGIN:ER O-ic- 
NEIDNO.I,, CWC, SILCHAR. 

s.ci.viau Fn1nesr (liQj 
N. K. 1. I)iv.sitr 

C.W.C. Stkha4. 
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. 23 /1t93-Ltti 

v e t -  r nn e i 1 o 1 111 ti i ri i.tLrijnit - v of Vutcr lource3 

&cc',' Dc Iti i , Lhe 	29th Oet: . , I YYU 

- 

The Cha i rinan 	- 
Cciii: 's 1 W;t r Comm i 	on, 
Sewa lllnwau 	It K. Put 
New.  Delhi - 110 066, 

Sub : 	Grinil of tempo u - v 6taLijn and - reguizir isut.i; 	of - 	ca1uLtI 	I(t)our'er 	atit,j - tttitioe Kiialrio iti cngiqej 
- 	the )Vor k -C1ii'pj e t tab 11 I3hme ut 	of Cti L ral WaLe i' Corncnjjj 	- reari.j in. 

Sir 	 - 

V i d e 	th i 	11 y il 	let ti 	iinuhe r L t, 1 ( Voi 	ii) 	ti a t20. C). 07 	 c of tcJnpol'aI'y 	$ta1 u ; - and 	reulorisat ion 	of 	Set -wui: 1 

	

I is i s ( numb( '  r i n 	223.1 ) 	- j fl 	- 	Wj I ; char i i hime ut. o I Ccii I I'll I 	tom i nn i cii Wu 	i t ron U e effect 	fi'c)Iu 	16, 19'7,  (u1wn' ing tUL) 	uud adhoc Klia I 	i 	( Itujjjbi'r (ii 	13) 	ngaj by the v&trjQuq 	diviMjons of Cc-ntrai 	ater cun1ui1i101, I n its workc!largf.0 	est-ab i ii;nen 	ei  n i 	 ouLide 	:iu 
873/95-E 	

i * 	1 	at1, ti1roun tii i .; Miun t r' s I tte r uiuub r J.(V0j, M) dated 3rd Juiy, 17 anj 'iaL October, 19Y7, 	 j 1.7th it was car iij thaL Lw' tit 	purl,oso rarit of tc,Inporac' 	stat(15 	ahd rcgu1&rjj0 	J• cauuj labourers 	and adhoc K tIat 	in the woru)iarg(. etabIjsliuuient 	of 	Centra; 	iater 	Commis1oti 	will 	b overncj "by 	the Deptt, 	O 	Prsonnc 1 & T r a i iii ng 	-Schein - SueU vjth 	Lh i r 	;;o. 	612 "' 3- Et.t c 	dtüd Septeunt31. 199:;, 

'rtt Ltr 11iis h,it IC\ICwcU 	Lii ti, 	jI 	0 the ordtr 	'ted 	10. 2. 	!auseU 	thu 	etu'.1'u Adinhijjgtratjvc 	fuLhuLIaj (Erin.;ip-aj cneh), 	i'w Delhi O.A. 	No.223/92 in th 	sruattr of Shri Vinj 	'nir & V 	of 	India & Org. 	and other related OA, 	NO. 804/92, 160J /92, 2246/92 	tiU 24 11/9 	i'nd lii 	ti't With the Deptt. 	of PersonuI & Tr a ining an4W 	jt 

lu W 	 - 	 -' Wot'Ilia,j 

	

uiIJaduo L 	k1L a - 	 U.( k it at- u fr 	1$ 	1.UUCi - 	 Uk 

1'. 6. 1997, 	utatis 

For 	the p•irpJ;e of t.hc 	s':h'nne t:he 	eauurl labourc-i' arid 	a(flioc'l:halrtsjc  be low 	 hi tJ 
- 

I 	thr cn e 	e as df i nc'd 

Oleo  \ 9fr1  

C 
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Ca5u1 	Labourer 	: 	Caflual : 1tourrr 	R 1, 

	

.. 	: genertij lv 	Ukak I t IC(t PC rijonn 	 hL 	flOflIflOI I t 	
j pe r i od 	o r p 0 V I U i n p a(IU i t i 0 11 CL I 	' 	i t L 	C C 1 11 	S U r VC \ 	

' 1/ 	(iri11L!l\voI(c) 	ec 	r  for 1nvestigaLj6r 	of 	prjctn I 	
I '

I. lhcv are \pa itj 	t he minimum MagCh MS 1rer ijL( 	,v 	Lh( 
M i n J. s r y \ot L tboui 	jj total of OB perquns ai 	enipioyeU 

r 	
i 	I 	

Under 
 

thil Ctegocv In the 	orcharged e&tabllnhlTienL, Ur;t )H4j Lb e C\C  

	

_; 	¼ '' 	 \ 	' j 	

I 	 I 	

• 	 fi t 	, 
2 AUILOC Kna ia i 	a r c 	oiera I 

	

- , t ; 
I ' 	

k i I 1 eo/ s em i\-  s i I I ed pe r sons ernI o e u I fl tii 	wor K hai ' d 4 	

: &ANsLabli Omen\t ro 	speLif IC pe r LOdO dpLr\dj1I upon U1( 
ext gncv 	of the work and for speC f i c works on iv 	L lit f1 L paid 	dU \ Lne 	milurnum of Llit  Scalv,of 	pay 	In ? Llit 10w( 3 	9 r a d e i "I 	w 6 r 1kchargpd ., eatab1ishcit 	'A totat ) 0 Los hy.  ' 't u i 	J 	prsojt 	are 	empjoed 	under. catL1Ory 	' ci iltIii s,,  ed ctab L lb h incnt of the CC S 	 . 	\ 	

• 	,. 	• 
( 1 

This \supLrsLQes 	tis 	 ieLLru 	I1( 
81 3/93-Ett 101 1 11) dzited SAY 37 and 17 10 137 	/ \GO

t  

	

Cc. nL ra I 	Whtct 	Coimj t3ii ion 	are 	requetej 	to ensure that 	he\streUi of lastai laboul , L-rs and 	dlio 	' • Kha1ajg is 	froen at the 	recnt 	1renth its iocntIored above and 	no 	frli 	lecruitinent shallb 	i:iad. 	t 	55 
casUai/aU)( 	orIt easunal cmj)Ioy t!t_-s on reuiari6at31  ,7av cauaI 	Iabour\ 	adhüc kiaiasi and 8eaSOLlai 
wLUI tempo r a r y 	F, It 	is rcttcracd 	Liab 	tncrc 

	

11 be comp it 	\Uan 	appo iittuiit o 	fili 	asua laUourers, 	aU'io 	kitaja8[s ar1d Seabocial tLtiabib 	ty 	H 1 	 V 1 01utiutt of 	tnes 	Instruct jonb 	ii be VxLcu ( 	sr e 1ousv 	Furtner\ cc 	so ensure ltlhat 	geent uI adhoL hualaj5 	ad cau1 Inp1cveg itI4pL 	f 	raritr $ 	 01 hemporary 	ut atub \ rna' 	oe reb)rt, d to Oily 	foi 	tn's 11 	 oeriud essLnti11\ 	1uii ea i' L0iLt IQU Ut 	siL L' 
• 	 \ 	 . 	 : 	•. 	. 	.••• 

. 	 . 	. 	
I 	. 	I 	•, 

I 

It is i que&t\ed that bo 	pru is ona r ardn 
extending h benefLts\of the Sc rue to ChSUltL iat'our(rs 

	

' 	and adhoc 	kaIajs 	\woring 	In 	the 
stab1 Ishment of Ccutr\aI water Conissiori rtav pLatc. L' 

to 	t lie 	ito t I ce\ of all 	appo nL i cig 	au thi) i I L I it 	Cctttr 	Water 	 ai 	 11ItIrIC1tL, 'n for 	£ipIemeItLaLkQfl  
be nsurcd 	

by all conceg ned 

	

'' 	pli.ue  

11H" !• 	.i. 	• 	. 	 . 	 •, 
ours tainru1iy, 

	

• 	•.. 	 •: 
•• 	/ 	. 	S 	• 	•• 	• 	 . 	. 	 . 

J J 	I 	 ( A h 	EilJI1 ) 	- 
S.. 	

'inder Sorotary to de . 
Goveri1ent. or India 

	

371623 	S/I 
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/Ii 	 1 	Cauj 	Labourer , 	Caua1 	In I) ou rr,  rr, 	11 F 1  geller, 111.1y 	LJi1ik L I It'(I 	vuo 	d j 11 t ni 	non- riie uw 

	

7 I 	(t  pi i od 	f or pi ov 1(1 2 1W adu ) I I Olin I u na i 8 Lcutcc III 	Elul V( \ 
'1riiiiig 	VOk 	(tc r 	 nvctjation 	of 	pio)ccti 
lucy are 	) Lx i tt 	t he mi iu mum wascn as preicr List. (1 	t,v 	Uu. t , 	
MnisLry of Lboui 	A totftl of 89 peroii aLt Qmploycd 

"Under this category In the worKchargcdestab1injmentf 1  r 	). tAic CVC  

	

( 	 % 

Adhoe KrhtIa,j 	Au'oc Lnaiai 	arc 
& lieu/semi-SKi I led persons emplLoyed in tnt ork htii 

establi h neut for 	 pe if ic pLI iodo dpnding upon 
CA 1gtic\ of the work and for spec if i c workB On i 	& fl 

. pa.i d 	ô t. 	tnc 	mill bU 	of Lht_ acaI 	of 	ptiy 	I i 	t lit 
by' 'L gradc in th 	ie wu (clargeQ e3tablishmcnt -' A totat 

	

pt..rsoiu 	are empbo ed 	Undt. r catLqory 
-' 	'ciiütgcd cjt.at,lisliincnt of the CC 

	

This 	SUt,LrLQeg 	t1is 	1i3ti 	3 	iU-..X's 	ti1j 
8/3/33-Ett 1J\'ol 11) dated 3 7 37 anu 17 10 1337 

I 	 I 	
t 	

( 

- 	iraI 	\&ILCL 	Coirunisaion 	are 	reqUete1 	to ' 
ensure that the strenUi o casual labourers and 	dho( Khalaujs is 	frozen at UIC ,rcscnt fiLrenstlI its JoCntIrj above and 	j  frsji r(crtJjttnent shall be i;ad 	oi - flY casuai/ad1o( or caonai e11100ve8 on resuibri5at ion of 

/ 7anv casual laour, adhoc kiaaiasi and &aSOflai 
with Lemporar, Jiatus 	is rcitcracd that tnerc 
shall be completc. ban on appciiiimnt of fi1i (a8i.a.L 

- 	labourers, ad'io 	knaja&s &nd Seabonal hnataslb violatjoii 
of tnese instructions I'IIL be ' \'11V&U Ver 

	

- 	
ri 	

Furtner C7aC rna aso ensure that eiigemcuL 

	

i-; 	 uf adhoe lhala8js and 	isj 	 tiipite 	f irantrt". 

	

..-•ottemporars.uI.a1u . may be rctrt.;i. 10 oniy 	for oeriuu essenhil1 	reuiIea Ii.,' comp1tmcm 01 	SPe1iiL' 'I , 

It is ieqiestd tt1at above pruvisio 

	

........ 	.1...i.extending he benefits of the scheme to cusuhl IaOUrerS 
adhoc 	kha I eL tj is 	work jng 	III 	the 1. workcir;d 

estabjtshnt of Central Water Corrn -nisioji flJV u ' 'ghi to Ule notice of 	1 appo in I tig au thl) £ I lea td. Cct&tra. 	Water Conirnission and cnure 	irnnjcu1r.L, - 

	

	
n for £;npjmei1taiiofl by 	uouceuned may. aluo 

be cnuurcd 

'tours faitnfully, • 	.. ':- •- 	 •. 	; 	- 	:. 	 . 	. 	. 

( 
A. L Bi1JA ) 

	

-. 	 ..- 	• - 	 . - 	Jnder Scrotury to- ci • • 	. 	 v... 	Guvernii,eiit. of jndia 
- - 	 1e1. 37623 	'I  - 
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M R)NE :U31'12•23939 
0334 2-23937 

F'\X 03842723937 
• 	 Goveit Hnent of Ii idia, 

(.ii itral \J\(ater (oinii IISSIOI'!. 

lJoi Ui [ islr'j ii mv. I )tvn No I 
'OnciI'tii P ittI Silrliii 	Ei(l)flI As'ain 	/08009 

U ID I/l 	II 	'i 'UI) 1/ 	 at1 	\ 

01 1RL 011)fl 
- - 

'1 Miiiisti y of Water Resoinces New L)elhis letter No.23/1/98-EsLt-I dated 0 
•t' zth 	., 

1 (.)'I ,!fl 'i i ( :: taj ,Valet L.oiii,iiissioti , New DelI u's etidot seinei it 	No.A- 110 19/ 1/95 

VII (\JnI lii) I-i' 	Y 1)0 ,'Uil() Tempornry S litU I h lIyI 	ueon SIiii 1il iii Fas 3I0 

iii t\I0,ll 	 U 11 I ihU'IIOF utid(9 the ' cholun ciUrd Griiit of lempomly Stittis aiid  

and 1\0II( lI1'1I 1'S 'Il() ltJ'(I III 1110 Woik CI) irqecl 
'-.-------- 	 - 

I Iny r 	I 	)t,1,() 	'' 	(',() 

CII!i.; 

Id as J0I I))tt. 01 I:)o i soiii iel & 1 raining's Scheme ISSLJC(I 

v I U i 	M. II' 	I r;/2/c ..I:Et( ) da(qd 10-09-1993 and as ainei ided from time to time. 

(M. LAL) 
Executive. Engineer 

(.0 'y lo: 

II ie CI ii'F Ni lqif ici, I3&0D, CWC, Shilloiiq for favour of Icind information please. 

1 lie Suj 'i it ito' clii nt Eiiuii ieei, NEIC, CWC, Shillonu for favour of kind information please. 

II he lii i t 

	

	 '!nv (ElI)II). CWC, Rouni No.312. Sewa III iiwari, fl.K.Pura,ii. New Delhi 1. 

'ii 	lie j\ 	''''iiI-• 	).:fiui! 	It!:II.' I, t.;\/\/(.:, 	;il.1ii 10! Uli'ilIl!0(i'.II. 

. do 



Ftstered with 

P1ader!Lal Thti 

Fr 	Shri M.K. i1hattacharjie, 
Advoc:ate, 
fltstriàt Bar AgOCi3tiOfl, 

lchar-739001. 

To 
The SeCy. to the Gft. Of Indta, 
Mthist z'y of Water eourcee 
shran 	Bhawan, 
4ev Dihi110001. 

The Chief inqin.er,NtIC 
C..C. Ihack Villa, tJear Bank point 
Te019 Road, LOwr Lachemiere, 
Shiiloitq.793001. 

The superintondiflg nineer, N!IC, C.W.C. 
Tmnle oad, Lowt'r Lachmiere, 

The Executive rflqirtr 
north V2astorn mv. flivieion No, it 
CntraI WterCotiOfl, 
Róttqur Part.];,: 
.Sttcha488009I (708009). 

...... 	 Ropolvelft  

Versus 

•shri.Ptklu Das 
s/O. Amóiya Des, 
Viii. Rahadurpur, 
P.O. Larsiflqar, 
St lch*r-708002. 

. •*•.•.. sat Ic .2 clver 

Sb : a. NOtice U/S. 80 C.P.C. demanding eployMent 
with continuation of temporary etatue 
to c/L,our Shri Pik.0 Das of N..I. 
Div. No. 1, C.W.C., Slichar beyofld 
12-4-1997. 



Dear Gentlemen, 

I am Instructed and authórised by my client the 
thOie nasod Notice Giver to demand Oti;ue of Ismediate 
order for conferring tnorary status to him beOnd 

12'.04'u'1 ,997 which was wrongfully 4thdrawn by NotIce 
Rceiver No. 4 in an athitrary and illegal manner as 

utlined below. The d. anded order need emanate from the 
NotIce Receivers within 60 days f rm the date of. receipt 
Of this legal notice as otherwise he will sue agaInst the 
4tice Receivers. 

That my client ShrI Piklu Das was initially taken 
to service under the eteed CntraI t'ater Cmmission,, 

t 	- 
Dtviicn No. I at Silehar en 	and as per report 
of the Asstt. nqineer (H.O.), NID No. I t C.v.C.,Silchar 
he worked as casual labour in the said division contt 

nuou1y from 2.496 to 12-4.1991 without any break. The 

Asstt. ngine,r was the immediate direct authority under 

whan my client as well as Other, casual lourers were 
required to wOrk. As immedIate direct bO* the said 
Agstt, !njineer was suppoed to maintain attendance 
records or the casual lahours working under him. As such 

the veracity Of continuous vployment of my client frem 

2-.9-96 to 12.4.91 cannot be called in question at any 
noint. of time by any authority., high or low. 

That the system of 	ioytng seasonal/casual 
labour in the .W.C. was a rutIne one according to work 
needs in the rural and hazardous areas whIch nrocesg is 
still in ex!,tenc,. Such stop-gap and hap hazard systm 
did not flnd favour ultimately with the deptt.. Itself and 

Contd.....Pf3. 

as 



..3- 

the matter went upto the Court for a scIentific 

solutiofl aiming at the improvement of the socto 
econOnte conditton of the victims belogg to the 
lowe*t rung in the societty. Accordingly at the 

instance Of the Govt. Of India in the Deptt. of 

Personnel and Training, the Ministry Of Water 

Resources founulated a scheme for grant of temporary 

statue to faciUttp the seasonal Khaianl./casual 
labOUrs "ide lettor NoJ. 8/3/95 sttoL.tX) dated 

20..4.1991 by fixIng the canencement of the scheme 

on 14s'199 provIding that thfovetedT!miorary 

status would be available to those rendering a 

minimum of 120 days of continuous service. 

3. 	That an receipt of the liberal scheme Of grant 

of Temporary Status to the seasonal work charged wOyks, 
all divisions of C.W.C. started requlartsation of the 
service of the casually employed siasonal lèioure in 
right earnest Including the Silchar C.W.C,, !EID 4o. 1. 
In this process the details of priodical emplomerit 

were collctd fran the concerned Agstt. flcytfleers On 

the spot and On the baste of their reporte/certificates 
the orders Of granting Temporary Status were caning out 
from the Divtsioa1 offiCes to implement the whole.-
sane Schfe adopted by the govt. of India. 

4, That It is gratifying to state that my clieit 
Shri Pikk4 Das was confed. the Temporary Status 
on the strength of the employment certificate above 
120 days vIde office Order No. FDLD. 1/stt-39/2O1/ 

6809-.14 dated 1711-.2Oi issued by tho learned 
Contd...P/4. 



33 

-4'.. 

!xecutve Engineer (Mr.. M. t.al) of the NEID No. I. 

After getting the temporaly statue as per the said 

office Order my cUent was allOwed to draw salary in 

the Scale of he 2503200/-. and he was very happy at 
the elevated status. But as Ill luck would have it, 
a lcbby in the Divisional Office at Silchar becae 

jealous of the improved position Of my clint and 
they were in search of a stratagem by which they could 

cause ham to him and the moment Mr. M. Lal, Fxocutive 

Engineer Left Stithar on transfer they pTSVaIIed upOn 

the successor tnctxnbent Mr. K.K. Jangid to secure their 
conspiracy of hooting out Shri Piklu Das, my client. 
As any imaediatp action micht arouse agitation, the 

terpetratOrs of evti design chose the process Of slOw 

poigoning and with the clandensttfle help of some 

miscreant office staff they were out to manipulatef 

tper offjcettiike attandanJ 	engagcaent 

certifiCates of Att. Engineer and the like. The 
tepOraEy status was given to my client in 0.0. dated 

17..4io.2OO1 and after meddlflq with fake recotf'  for 

out 16 noflths the i!xecutive Engineer Mr. ).K. Sangtd 
could be purchased to issue his revised Office orir.  

No. FIU). 1/Pi.'.Ett/39/2O03/ I 764.66 dated I 2.03.03 
whereby the earlier 0.0. was cancelied and the tempOrary 

status granted.tO my client was wfthdrafl in a ruthless 

manner. A copy of the said order dated 1203..03 was 

stealthity endorsed to htqher authorities of. C.W.C. 

although in such irnport ant, service matter prior 

approv al/concurrence of itk** at least of the Chief 
Enqineór was called for in the fair ne Of disciifl* 

and justice. 	0 	 Contd.....Pf. 
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That t'he draftIng of the fatefut, Office otder 

dod 13-03 was done in a %lip shod manner.' The  

tmnorary statue was grmtod by one 'ax. Engineer in 0.0. 

dated 1711.01 and the withdrat 0.0*  was 91ned by 

another fix.  aniner of to qamo rank of the sane 

divisiOn. It is alleged that the founer order.waa 

issed ina&iert nt ly. Any artotnt ing authorIty 'before 

issuing any arpointment nut check all papers, recordi 

etc. with, a rutinising eye leavinq no room for wiy 

mistake iand the xexutive tnqiner M. tat must have. 

done go and ,nce an appoIntment order is Out it c annot 

be cancelled bythO Isquinq offIcer of the 

establishmeMotroM the poiflt Of 	 also, 
such a step is highly objection d1e. As stated earlIer 

the Att. Enqinoer certIfied continuous emploeflt 

exceeding 120 days of Shri Pt4j Das, my client and 

accOrdinty he was granted tapOrary status. SO the. 

flext officer Mr. K • 1 •  Sangid was estofloed from 

oxMnLhç' this point do novo as stated by hIm. So the 

whole thing was the outcome of a consoiracy hatched u 

by a lobby Inimical to my client and as such the 0.0. 

dated 124-03 los all force in the eye Of law and 
it must be scrapped and ignored. 

That the scheme of granting temporary status 

ç-2 nØ 	L, hA 	9p1ic Xe to all 	of 

C.W.C. and not the uix mere WElD No. I  at Stiehar. 

White the swOrd fell on the shoulders Of Shri PiIqü Das 

at Silchar, some Of the casual worker Of the sane 

Contd. ... 0 P/6. 
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Diviiofl attachpd to Shitlong and Aqartala offices 

equally tlacd are still reaping the benefit Of 
temporary statue. It is surprising how such di6Cri-
mination was coijtted in cage of my cliontas 
innocent in all respects, both in attendance for more 
than 120 days aft'O also on his work. 

7 	That the C.?.C, is an exandifldeptt & there 

can be no question of depletion of staff for want Of 
work/vacancies.. If  for arijizert's sake my ctieflt could 

not be cmployed as per wrong calculation of 120 days upto 
12-4-97, he could easily be taken to service for indeft-
nite period after that date allowing him to earn the 

benefit Of cotiuou 120 days. The main point is 
Jealousy towards my. client and not meting out justice. 

8. 	That it is crystal clear from the above that the 
Executive rngineer, NE!!) 40. 1 at Stichar is guilty Of 
taking out the bre 1 of a poor letour, my client, for 
which the, authorities at the top must impose heavy 

penalty. on the gulity Executive Cnqinear for his 

raisconduàt and lack or integrity and to rectify the wrong 
doing by providing inediate cployment to him with grant 
of temporary status to which he is legally entItled. 

Please therefore take notice that unless you 
the Notice Receiver Nos. 13 (the Ministry and the 
Head Deptt,) fail to appreciate the statments made j~bj, 
above by calling explanation of tht,  officGr at fault 
for causing ham to my client within the statutory 

Contd... ..P/7. 
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nf?riOCi of 60 days fran the date Of receipt Of this 

legal notice d take back ry client to service with 
trnperary statiAs, then my client shall be catpelld 

to briflg :a suit arjainst you in a Court of CompOtent 

.jurisdiction in which eveflt you will not only be liable 

to takeback:my,..1ient to service with qrat of, 

tnporazytauc.but also tOp.7 cot Of the sult with 

cnsat:ion which loase note. np  

Please acknowledge receipt. 

Y -ours faithfully, 

Dated, SXlhar 	(M. • h 	 ja) 
. 	AdvOcate, 	. 

Th 	Marcb'()06. 	fist, Bar AociflOn, 
••• ci1chat788OO1 

DtSt. Cachar (Assain. 

( 

W -V  —P 
• 

J'f 'ye - 

. 	 . 	 . 
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TT?.t ;Trc 
Guvhti Bench 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAIIATI BENCH AT GUWAHATI 
7 ) 

O.A. No.308 of 2006 

SriPikulDas 	 0 

.Applicant 

• 	-Versus- 

Union of India & Ors. 
... .....Respondents 

The written statements on behalf of 

The Respondents above named- 

WRITFEN STATEMENT FILED ON BEHALF OF THE RESPONDENTS NO 1 to 4 

MOST RESPECTFULLY SHE WETH: 

That with regard to the statement made in paragraphs 1 and 2 of the instant 

application the Respondents have 0no comment. 

That with regard to the statement made in paragraph 3 of the instant application the 

Respondents beg to state that these are matter of record and the 'respondents do not admit 

any thing which are not borne out of record. 

That with regard to the statement made in paragraphs 4,5 and 6.i of the instant 

application the answering Respondents have no commeflt. 

That with regard to the statement made in paragraph 6.ii of the instant application 

the Respondents beg to state that the applicant was a casual labour under EE,' NED-I, 

CWC, Silchar' in different spells during 02-09-1 996 to 12-04-1997 based on engagement 

office orders and pay bills. The wages/payment have been duly received bythe applicant 

without objection on time. There was no continuity in the service and accordingly that has 
not been specified in the, certificate of AE(Ii-IQ) which is of general nature and it was 

issued in good faith. As claimed, he had not served continuously during 02-09-96 to 12-

04-97. It has come as a shock to the department that Shri Pikul Das has preferred to resdrt 

Contd. P/ 
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to taking unfair advantage of the AE's certificate by misinterpreting the technicalities of' 

continuously of service. 

The copies of the office orders and pay bills are annexed herewith as Annexure - 

A&B. 

That with regard to the statement made in paragraph 6.iii of the instant application 

the answering Respondents beg to state that the certificates issued by AE (HQ) simply 

states that Shri Pikul Das worked as casual labour during 2-9-96 to 12-4-97. It hardly 

speaks proves that he worked continuously without any break during the said period as 

repeatedly quoted. Idea/Purpose of the certificate was to help the applicant should be in 

need in future. The certificate issued by AE (HQ) bears no official despatch number and 

the language used therein indicates that this might have been issued without considering 

its relevance with the office order conferring temporary status. Thus a specific 

engagement office order and pay bills are more authentic than a mere certificate without 

purpose and official despatch number by AE (HQ) who is not his immediate supervisory 

officer. Infact and as a matter of rule JE (HQ) is the immediate supervisory authority in 

this case because the office orders have been marked to JE (HQ) and not to AE (HQ). 

Moreover, JE (HQ) prepared bills & paid to the said casual labour. 

Contrary to continuous service as claimed, the applicant has received wages for the 

period of engagement in spells which proves his claim of continuous service, is false and 

baseless. The claim does not deserves merit and liable to be rejected. 

That with regard to the statement made in paragraph 6.iv of the instant application 

the Respondents beg to state that the relevantMoWR's letter No.23/01/98-Estt.I dated 29-

10-1998 circulated by the Commission vide No.A-11019/l/95-Estt (Vol.ffl) dtd. 06-09-
2000 was inline with the order of CAT (Principal bench) and therefore the same was to be 

implemented with due importance and correct interpretation of provisions therein. The 
second pam of the letter declares eligible to only those who were in service on 01-06-1997 

Contd. P1 



under the scheme. But the applicant had not served beyond 12-04-1997 during 1997 and 

hence not eligible under the scheme. Secondly was required he had not served 

continuously for 120 days preceding 01-06-1997 in one year, and therefore he is not 

eligible for conferment of temporary status according to original provisions of the scheme. 

The penultimate paragraph of the letter reads like "Further CWC may also ensure 

that engagement of adhàc Khalasis and Casual employees inspite of grant of temporary 

status may be resorted to only for the period essentially required for completion of a 

specific work." The applicant was specifically engaged for "Greater Shillong Water 

Supply Scheme, Shillong" as evident from the engagement orders. The scheme was 

completed during 2003 and therefore casual labour engaged therein whether declared 

Temporary status or not are otherwise also not_eligible for continuance in the seMce 

because they are not essentially required after completion of the scheme 

The copy of the letter is annexed herewith as Annexure - C. 

• 7. 	That with regard to the statement made in paragraph 6.v of the instant application 

the RespOndents beg to state that the applicant never rendered more than 59 days 

continuous service in onespell during 2-9-96 to 12-4-97 as obvious from Annexure Aand 

B. Temporary status conferred by Shri M.LaI, the then EE to Shri Pikul Das was observed 

as irregular/erroneous by UnderSecretary, Estt-XI1 of CWC, New Delhi vide his letter 

iil1019/1/2002Estt.X11/74..76 dtd. 22-1-02 and the Executive Engineer was advised 

to review & withdraw/modify the order. This advise was conveyed well before Shri M. 

Lal was transferred from NED-I. In fact Shri M.Lal himself initiated the process of 

reviewing & withdrawal/modification of the order before his transfer. On his joining, Shri 

K.K.Jangid duty fully carried forward the review of the matter after getting clear cut 

instruction from Under Secretary, Estt.X1I, CWC vide, No.A-1 101 9/2002-Estt.XII/1 024 dt. 

19-8-2002 through SE, NEIC vide letter No.NEIC/2053/Vol-11197/3899-3900 dtd. 13-9-
2002 for rectification of irregularities by appointing authority himself: For casual labour, 
EE is the appointing authority and therefore K.KJangid followed proper procedure and 

issued show cause notice vide OM No.NEID-IJPF-Estt-39/2003/291 dtd. 10-1-2003 to the 
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14 

applicant in consultation with senior officers. Having found the reply of Shri Pikul Das to 
the show cause notice as unconvincing Shri K.Kjangid withdraw the temporary status 

vide office order No.NEID-IIPF-Estt-39/2003/764-66 dtd. 12-3-2003. 

The copies of the letters are annexed herewith as Annexures - D$,F,G, H and I 

respectively. 

That with regard to the statement made in paragraph 6.vi of the instant application 
the answering Respondents beg to state that as explained under para v above, the order 
was observed as irregular/erroneous by CWC HQ before joining of Shri K.K. Jangid and 
thus he had no option but to continue and complete the process of review instead of 
allowing Shri Pikul Das to illegally draw scale in Temporary status. Action of Shri 
K.K.Jangid was based on correct interpretation of provisions of scheme vis-ã-vis the most 
aentic document (Annexure -A & B) providing his in-eligibility. The action was not 
at all based on jealously or lobby inimical to the applicant. The certificate by AE (HQ) 
and its authenticity has to be read in conjunction with the engagement order and pay bills 
duly passed/paid by the department and accepted by the applicant claiming engagement 
order signed by the Executive Engineer and properly recorded as invented after some after 
- thought is not correct at all. This is nothing but rejection of relevant and correct 
document at the cost of vague certificate without official record (despatch number). 

Supplying additional supporting genuine information from record should not be 
considered as omnious. As claimed, the AE (HQ) has not referred any attendance register 
in his certificate, the withdrawal of temporary status is based on genuine & relevant 
documents and not on fake & vague documents, cancellation of the same doe not arise. 

That with regard to the statement made in paragraph 6.vii of the instant application 
the Respondents beg to state that the time taken in issuing the impugned order was due to 
getting guidelines form higher officers and to follow up administrative procedure to avoid 
another mistake. The impugned order was product of exhaustive review of 
prevailing/guidelines and can not be rendered ultra vires liable to be set aside. 

Contd. P1 
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That with regard to the statement made in paragraph 6.viii of the instant 

application the Respondents beg to state that the review was not whimsical. This was 

nothing but rectification of errors committed. 

That with regard to the statement made in paragraph 6.ix of the instant application 

the Respondents beg to state that the order conferring temporary status was not positive 

because, the applicant did. not fulfill the eligibility criteria as epned in previous paras. 

The allegation of delay is also not correct because the same was not intentional. 

That with regard to the statement made in paragraph 7 and 8 of the instant 

application the Respondents have no comment. 	 . 	. 

That with regard to the statement made in paragraph 9 of the instant application the 

Respondents beg to state that the claim of the applicant is illegal and ill founded and the 

applicant is not entitled to get any inierim relief. 

That the respondents submit that the instant application has no merit and as such 

the same is liable to be dismissed with cost. 

Contd. P/ 



VERIFICATION 

I, V. D. Roy S/o Sh. Kailash Roy aged aboUt 40 years at presenh working as 
Executive Engineer, North Eastern Investigation Division-I, Central Water Commission, 
Jalbikaspur, Rongpur-I, Silchar-9 (ASSAM) and competent ófficcr, of the answering 
respondents, do hereby verify that the statement made in paras I to 14 are true to my 
knowledge and those made in paras being matters of record are true to my 
information derived there from which I believe to be true and the rests are my humble 

submission before this Hon'ble Tribunal. 
And I sign this verification on this 290'  day of June, 2007 at Guwahati. 

WIT 
DEPONENT 

/ 
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971 )4 	 1)atd 

DIEU 

hI1 ?ui L)as :00 k1lah.Amula Dais.hrb 
eçjage1 as casual labour (un'skil1e) fr a  
3U days Ef 3 1 - 1 97 to i-397 conlidated pay of 

959/ 	 nine huridrd fty nin)onL j 
montL. 

Thir 	alfbjecti. t-. actual ja.thing as 
after eLry of t above pe riod his 

will auto tially t&w triinatd. 

His p -w will be char€abl th raer h1ilong 
Wtr suly che 	3iilloixj. 

(P.r Madal 
rxctvø Ençiin-e 

I 
	 copy to 

I 
1. 	 T• •JreEnqjneer-r) Ni::fli..x (iiidup, 

Accounts rah.Divn.offic. 

.3. 

Ixecutive flginIr 

(). 

•1. 	• 

3/ 
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40 	

Water fltral Corn! 	SsiCfl 

aSterfl InV 	1Vfl.WO. I 

Rongpur part-i 
i1 char-7 88009 

t.39/97/ 3ô-& Dt. 

IRDER 	 C' I 

1Ie o1Iowig persons 
jn.kiiled) for a pen 
•.consoiidate.d pay of 

on1y per rnon:th and 
jw 

pl
t
r~eby engaged as Casual 

12 days wef 1-4-9 to 
59/.(Rupeos Nine hundred 

iIl be rriot out of i'-work€/ - 

!am 

ii \r 
anjkaul. 

3. 	Chittan.jan PauL. 
4 	ahesb Dutta. 

;-- This is subject to acti.t1 joirLa..ng and attendance 
piry o.f tb above period tt-r servJ.ceB will 

toniaticalIy stand teriiiated. 
3.- 

4 

P. S. Mandal) 
Executive Engineer 

iW 
copy to 

JE(Q)DiVi £fice(in dup). 
2. Accounts Brancxivn ,, of_F2'.ceO  
3, oj1File0E020. 

(Paidi) 
Exe cit iire r ng imee r 
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of 	rtbr 	 \oJ 	cL_=._C 
(Paragras 13-2-26 to 10-2-32 CPWA, Co) 

r 
Sub6-Djvjon Voucher No........... 	Msion Vouchar No...........................Month oc 

r-B i I I .............. -- ..... 

........."" 	 IT 	fZ 
P1Y BELL OF 	

j\t 	\ 	1 	 worL chargcc estib li s hment 
for the month of 	 1 qcf,6 chargeable tO WOL the 

• 	 •,. 	 r'tructon 
. 	 fT Tq 	frr 	ifi'f 

n T T 9r; T1 	fls 
A red Line shou'rd be drawn acors the sheet. after the Last entry in respe.t of the staff reietng to each 
work and totals of a]4 columns struck there under in red ink. 

* 
qT 	9.r ffg 

• The name showing the dts prom which increments have been drawfl should accompany the bill 
wheneverthere isnjncrease in the date of.paydrawn. 

* 	rrr -uzft 	i kFZT 	zu wit i 
• 	r-rr fr FTr - : 	r 	rfi 	 S  

Separate bills shuJd be prepared for each category of work chef ged staff viz Fermarient SemiPern?a- 

	

nent and Casual or Temporary. 	
. - (..... . ....... 	............  ) 

Passed for IRs 	'j) 	.
...... .. Rupees 	 ~1 j\± k-t1 i.L51 

I  

	

Pay Ra....c.çiVfs - 	iz-r 1h-wc'cA 	 tL)9 
S 	 c/ 

ubDMsionJ Oice 
rrrr rzr ft fk 	: 

............ ...................... 

enteredat page.... ..............of CPWA 58 	• 

page ....................of CPWA 95 '- 	 • 	 •' 

Divisipnak 

	

4€bUçnt 	 SDO/Eecul*ErkIneer 

wff/Allocatlon 
fiJ w1 W,T 	 to Work 	• 

-. 	 Frt/ Recover Ls  

• 	; 	 I. 	%To TO 	 GPF 'Re...... .. 	 -. 

• 	
. 	 2. 	 GPFA Rs,............... 

• S 	 •• 	 • 	 3. •wc ff o / 	 CPF Re................. 
• 	4. 	o 	E'ri/ 	CPFA Rs....,....._............. 

5. 	e/ 	 souse sent Re...... 
- 	 •\ 	

'-, 6. 	 FT&WC Rs............. 
- 	 7. 	 CGHS. Re ................... 

	

Aç(' 	 . 	 ri 	Cycle Advence Re................... 

	

/ 	 9 • 	 CGS Re.................... 
. 	 • 	

. 

 

Not Ped Re ,,.. J,........... 
\\'. 	 Tot 8 .1 Re. .....L............. 

- 	 ' S 	 • 	
r/Patd by me on .... 	 Re ...i 

• • 
	 • • 	 •• 	 Hrrr.i,4 	 • 
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- 	G.P.F. GPFA CPF CPFA 	

Rent 	wc & Cycle CGHS CG1S Total 	 Nei 	Date ack. 

	

To.a 	 FT 	AdV 	 Rec. 	 Payable 	of payeel 
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. 	ri. 	 rr em wq Wq 	rt 	ftZii 	rr 

Cer' 	 ori to whom pay and.other allowances have bee2 drawi irL the bill wR on dutt O UI wn against their names in column 4 each marrbejng employed on the work and on 	-- ...rn-eppintment was sanctionedr 

	

. 	T 	ITrrrr 	 zi 	Tfr 

Certified that the dues of every person actually employed during, the month have been claimed in 
this bfll. 

iT 	rr'r 
rfi 	 -zf ;fl'( 	rE'f aft 	iff 	 t frT izri 

I 
Certified that po. leave jas beenranted without referance to apljcants Setvice Rolls and leave account 
had sat stied mt'slf that it waG amissibe that all grants of leave and depature and relurn from leave 
and all period of suspension and otrier duty have been recorded in the Service Rolls and leave Acaounts 
under my ifltjls, 

	

-. 	rrrfr fi arrr 	fEc 	 f 	rfrrt 
c 

r ( 	fr 	 ) 
Certitjed that with the exception person for whom salary has been drawn in the bill no other pars n 
has been absedt no other duty or suspension or without leave (except on casual leave) during the 

i" month of 	 19 

	

. 	rffqr -r -r: frj 	f .  *F— 	 r 	rrqr frtr mi RT zr fr WIFFU 
iii . far 	fr 	fr rr 	 r 

Certified that all person for whom' house rent allowance has drawn in the bill has been in occupatIon 
t 	of rent free Govt, quarters during the period of which the allowance has been drawn. 
,. 'rfr fr Tlt 	 pft af 	farr ft 	r/ffTff9 4MT rir fzrr Wr'r 

H 
Certified that all person for whom -conveyance/cycle Alldwance has been drawn are eligible for the grant of such ellowance under the rule applicable for them, 

ifkr frT 7, t9'T 	 th 	* 
Certmeo that for Unpaid ernounts entries have been made in unpaid wages register at page 	- 

RT -  
Certjf ted that claim has not been preferred before  

fit
-.  

	

Skb It -4-s 	W icer 

'rT q.fT{ 
• .Audited 

.wdjtor 

TTT 	r1 
For use In A,G's Office 

Reviewed 

irtrfr rf 

	

Supdt. 	 C-asetted Officer 

•. -•• .- 

I 
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\IcUCC 	t"O UI 	Qr 	VO.L.r 	J 	 O 	•. - I - 

I . . 
YBILL OF  

... 	 .... 
 

.,0nihc'f 
.•- I 	1. - 	- 

OiF 	 zf-- 	f:f 	 -f 	f -c 	o:- & 'v 	 / 
Ared line should os drawn scors the sheet ofrer the last entry in respet of 	 rastng to 
;.wok and totas of all columns struck tiere under n ac ink. 

qTffTii 	 I 	; f 
Ihe name showic the dates from which increments have been drawn should 	company th&Ui 
whenever there is's ny increase in the date of pay drawn. 	 1- 
f7 	if 	ñ 	 r'r 	rti 	-r tT.-L'T t 	f 
ru f 	T1 	I 	 I 

arate bills ehud be prepared for each category of work chatoed staff viz Permanent Serni-Pen-
n.tand Casuel or Temporary. 	 - 

- .- 	...
7.  

dforRs4.-/. 	- - 	Rupees j 	-- 	 L 	-T- 	- - 	-, 
-. 	 ... 	. 

7 	 '-,- 	 L •7,  

	

- 	-CL- - - 
- 	 2L5 DivisionalOfficer' 

at p:g: 	

:;

of 

	:: 	 : 

Ft frri 
S. D C /Eecutive n4eer 

i, Uhali  
qrFftirlwrl Allocation 

ri/Rcoveries 
 1. 	o) 	 GPF Rs........ - 

A 	 2 vei/ 	GPFA Rs 	L 	i / 3 	çro o J 	 CPF RS 

	

CPA Ro 	- r 
S 	 uePnt Rs 	._i ,j . 
6 I 	 FT & WC Rs .\ 1 
7 	TI/ 	CGHS R 	j F 
8 	r' 	Cycle Acva,c Rs ji  
9 	Te 	I 	CG!5 P 

q;tcUfsT. 
 

Net Pairi Rs,  ............ 4. 
Total Rc ........ 

IU.  lz T u 7f J Pr 	kIr .3  Or  
2 	 U n p 'd pa 	 11 

14 • • 	 r05i 
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TfjT izri  fffl 	1 	111 	P1'P 	 '-i' —  •.'. .;.s. • 	. C' .'.'' ', 	' \ • I 	'" 

91iñ 	frr 	 I 	if 	ft fRT iT 

r zr 	irr 	i ff 
C tified that air person to whom PY an.üther alloyvance have bse drawiktthe bill were on  
during the pe - iod shown against their names in column 4 8ach rnaribein.employed Ofl the work° 
on duty for which apoolnimerit WCS sanCtOfler 

fr rrr f   
- 

Certifled that the dues of every person actually employed during, the month have been claifiiid  
thisi. 

T TT91 , f rrf 	rr 	T 	: 	t 	1TT 
tF 

f 	 f'( 	 {ZZTT T'T 

	

f 	t 
Certified tlat no leave has been granted without referance to applicants Service Rolls and leave 
hd sasfied myself that it was admissible that all grants of leave and departure and return from :le 
and aH ceriod of susoenion and other duty have bsen r&torded in the Service Rolls and leave Ac 
uner my initiais. 

fT' fi r1 	 TT f"n'T 
rr fr 	i 	'T 	zir 	rfi j r r ii cr 

fc 	r tT (r zrr 1T T,  T ) 	• i 	rrv 
Certitied that with the exception person for whom salary has been drawn in the bill no other.t 
has been absedt no ofhec duty or suspension or without leave (except on casual leave) dur 

month of 	 19 
rfr fT rr 	 n' frr T9'T 	r E57t 

fr f 	T9 fTqI fT TTZrT 	 11 
Certified that all person for whom' house rent allowance has drawn in the bill has been in occup 
of rent free Govt. quartecs during the period of which the allowance has been drawn. 

9TTTFTi;T fr Tt 	k 	t 	 f 	rvrf 	r TT fr 'ri Is 

Certified that all person for whom 'conveyance/cycle Allowance has been drawn are eligible f 
grant of such allowance under the ruld applicable for them. 

iffrtfEF qur Uf5r 	97'Y 
Certified that for unpaid emaunts entr}es hav'e been made in unpaid wages register at page 

31 Tfl(rT fzrr rrr 	 tft t 	tit ii 	I 	 --< 
Certified that claim has not been preferred before. 	,. 

Sub-Di 

IT 	r'r 	' tzItiw 
For usö In A,G's Office 

3 

.udited 

r TTZ! ' 
\uditor 	 Supdt. 	 , 

1. 



.23/1t98-stt. J. 
Government Of India 

Ministry of V&teF Resources 

Now Delhi, the 29th Ot.,1998 

The Chairman, 
Central Water Commission, 

• 	Sewa Bhawan, B.K. Purarn, 	- 
New Delhi - 110 06. 

Sub : 	Grant of temporarY status and regular isation of 
casual labourers and adhoc Khaias is engaged in 
'the Workcharged establishment of Central Water 

• 	Commission - regarding. 

Sir, 

V i d e 	this 	Ministry's 	ictter 	number 

	

8/3/95-Estt.I(Vol.I1) dated 20.6.97 a scheme for grant 	" 

of tethporary status • and 	regularisation, of Seasonai' 	- 

'isis (numbering 	2234) 	in 	the ' 	workcharged 
s'ishmen of Central Water Commission was 'introduced 

effect 	fron 	1.6.1997. 	The, casual 	labourers, 
(nuirzbering SB) and ad,hoc Khaiais (numbering 43 engaed 

divisions of Central water Comjtissicrin 
its workoharged establishment were kept. outsidethis' 
swcheme. Instead, througn this Ministry's letter nuiiter 
8/3/95-EsttI(Vo1.iI) dated 3rd Ju1Lj7 and date..d 17th 
Octobr.J97., it was tiajJied that for the pu's'i 
grant of temporary status and regularisatitm of such 
casual iabr,urers nd adhoc ha Las iS in. tac workchE,rg.o 
establishment of Centrai Water 	Commission Wll be 
governed 'by the Deptt 	of Personnei & Training Schen 
issued vide their (1 	5lLi6/2/u-Est.,) 	in 
September, 1993. 

Tht matter has been veviewcd in Lnc light  
the order 	dated 10.2. 199 4 pascd 	lT. 	LL.- 	tjLL11 , 

Administrative Tcihuziai (Principal 	ew Delhi in... 
O,A. 	No.223/92 in the matter of ShriVinod Kumr & U1 s. 
Vs Union of India & Ors. and other related O.A. 	NO. 
84-/92, 1601/92, 2246/92 and 2418/92 an6 in consultation 
with the Deptt. of Personnel & Training anLt._Jeen' 
deuidcd t 	extend 	Uric 	chcrü 	jUT gi jflI I 	 bThLJ(il 

status anu 	gr L btUU ul 	sufli 	aiasis in te 

workohargod ostab! 51i1Ue11- i1L & ni 	- 

	

to thr caua'l 	abc:'Urcr'S 	and adhoc 	haj.asi5 
- 	 .-  

in 	the 	tir konar 	u - 	t stac _irin1x 	u 	'I 

Commission 	retrospectively with 	effect 	Irom . 
.5. 

1 6 .i997 mutatis mutafluiS 

For the purpose of the said scheme the casual 
labourer and adhor ithalasis .1'.11 be the ones as defined 

below:. 	. 
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- 	' 	Go v e r re n.Of I nd 
 

WaterC0nu 1 nhh 1661°'  
Ci 11 

PuOffl 
o12 Sea, 

	

R' 	Pu3 am, 	D11i10 066 

	

DateU tn 	
JaflUdf) 2002 

The Chief Engineer, 10 
BraltaPutra Bara'k Basin, 
Central Water COmIfiiS0fl, 

p 	 U 
araflatl 	ohkeSl, p,Q, 	mP 

M  

Sub: 	Grant of T 	
status to Shri PikU1 Das, Sb 

eIcLP0rarY 
Shri Amula DaB, Casual Labourer. 

am 	to 	refer 	to 	the 	O.O.N0. 

EID/1/Estt_391200h1 	
dated 17.11.20 	55ued by the 

Execu Engifleer3 NEID No. i, CWC, Slichar 00flferru1g 

terciPOrary status On 
Shri Pikul Das, Sb Shri Arnula DaB, 

Casual LabO1)rer a cOPY 
U whICi has been 

endorsed, among 

others, to OUr office. 

In the above 
00tt, 

it is observed, that the 

0offjplete norcieflCiatu of the scheme has not been broUght 
out while issuiflS the said Office Order and the effeOti\'e 
date from whICh temPOrarY status has been granted has also 
not been diCte MOreev, in the terms and 0oditi0fl5 

- .-a rnentiOfl has been made that "his ser.\hiCCS 
	ll be governed 

as per DOPT 	Sbbè 	. issued 	vide 	their 	O.M. 	No. 

dated iO.9.93 as amended from time to 

t 	
whiCh is not ootreCt. 

ime  

-- - - 	
- their 	letter 	No. 

jVo1 ilf üated 29fl OGtObF 	1998 	in 

Lutlsu1tat1u 	
with DOPT, eteflued 

the SheIfte for grant of 

empOrar 	
statUS 

and regular5a0n of SeaSOfl 	
flalaS1 in 

he 	
-Estt. 'of .CWC 1997" sohetfC to the casual 

LabuUre 	and ad-hoc hala515 LLgaged n he 

cwc 	
L6.97 	,mutati 

rnUtandiG 

	

	
The aforesaid letter of 	

which was issued in 

of their letters No. 
dated 37.97 and i7.1O.' was circulated to the field 

formftati0B 	of 	CWC: 	vide ...... oomi$S10h1S 	letter 	NO. 

XI1(V1 iIi) 
 

	

3a..ted 6 9 2000 	The oR s 

auvesa1d deiSi°" 
to ed the 	herfte uf jg97 tu the 

- -, casua 

	

You are, therefore, eqUeSt 	
to have the matter 

reviewed at the earliest and witldraw odifY the 0ffioe 

order under 	
referen0e issued by 	

the 	
EXCCUt1VC 

Engifleer 	
NED.N0' Silchar and 	

jSUC revised order 

stri 	
in aocorda10e with the prOviS1°5 

of the scheme 

- -- 	under intimatiOfl to all 0oncern 
	

SeperatelYl - you way 

. 	

Cofltd. . p12'. 



C 
also like to advice th 	Ofjüèç 	Concerned to fo1iü invariably the •  relevant Iules/instr'uctjot-s while ISsuing 
such iaiportant orders. 

An early action 	th matter will be appreciated 

Yours faithfully, 

(PRE) 
tJNDEB SECRETjy 

-.-.-.-..,.-- 
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•\ i<' 	t: 

e 	i3c-') 	J0-Q 
(03— 521330 

No NE1C'2053'\ ol-Ii'97'_ 
r 	 Government of india 

_O= Ce.ura1 v aer Conrnnssie -i 
i\ortii Easreru In Cucie 

Jainir Mansion N ongshiilang. 
ShiUon- 793014. 

Dated /:/ / 2002 

To. 	- 
%/'The Eecutive Engineer 

North Eastern mv. Division-I 
Central Water Commission 
Sichar 

Sub:- 	Grant of Temporary status to Shri Pikul Das, S/O Shri Amula Das, Casual 
Labour. 

This oce has received a letter from Under Secretary. CWC. New Delhi 
bearing No. A-i 1019/1/20o2Etx11/1024 dated 19.08.2002 (copy enclosed) intimating 
that theirregularit-v committed in granting temporary status to Sin-i Pikul Das S/O Shri 
Amula Das, Casual Labour, is to be rectjfied/reuJarjed by the appointing authority. It - - 

- 	has also been stated that it may be ensured that such irregularities do not happen in 
4- ruture. 

Theer therefore may please be regu1zed acordiny asExetive 
Engineer is the appointing authoi. 

• C. Wadhawan) 
Super-intending Engineer 

Copy to the Chief Engineer,' B&BB. CWC. Shiliong for his kind information. 

(C.L. Wadliawan) 
Sup erintending Engineer 

;Gram: SENE.0 :SHILN LOG 

!.Ci 1)y.r\332zr,. 
• 	. .. 	•• -. I - 	—C) 	: 

? 
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No. !JE!D-JJPFE39J2003I 

Go\Iernrnent of India 
Centraj Water Conimjsjon 

North Easteç-  mv. DIVSIOI No.1. JaIbikasf-pL;r Siichr 9 

PHONE 03842.27Oo 
FAX :: 03842223939 

Dated • 

VVHEREAS the Ministry of Water Resources New DeThi has formulated a Scheme for grant of Tempora , 
 Status to faciIjtat the Seasonal Khalasjs and Casual and 

Casual Labourer of Central Water Commission The application of the 'Scheme for grant of Tempora, status and 
reguIasaj0fl'0f Seasonal KhaIajs fOulated vide 

Mjnjst of 
Water Resources letter No. 

8I3195ESft(\/OljI) 
dated 20-6-1997 are governed by 2 COfldItions The Scheme will be applicable to (1) those who are in employment in the work-

charaed establishment of CWC on the date of commencement of the Scheme i.e.1-6-1997 
and rende a minimum of 120 days of COfltjflU0U5 seice or 

(2) those who were employed any time duMg the PTceding one year and have rendered a minimum of 120 days of 
COfltjflUO5 service Preceding such date. The Scheme is made applicable to Casual Labourers, mutatis 'nutandis as per MOWR letter No. 23I1/98-Ettl dated 29-101998 

WHEREAS this offie vide 
Office Order No. NElD-j/E539120011680014 dated 17-112001 conferred ternpora status on Shh Pikul Das, Sb SM Amule Das. Ex-

Casual bourer. - It has subsequeny come to attention 
that the order dated i7-1120O1 was inadvertently issued overlooking the provisions of the Scheme. As a matter of fac

t Shri Pikul Das is not eligible for confemient of Tempory Sttu. 

show c 	
AND THEREFORE SM 

Pikul Dat. Ex-Casuaj bourer is hereby required to ause as to why the erroneous order No. NED-J/S3912001168Q01. dated 17-11-2001 conremng temporary status on him snoLo not be withdrav 
The explanaons of 

Shd •.PkUJ  S. should .reach this rffjca within one month 
of the issie of this Office

ti  
Memorandum failing which it would b Qnstrued that he 

hés no epInations to offer and 
the matter will be dealt with accoiñg}y -: 

To 
Shri PikulDas, -5/0 SM Amula Das, 
Ex-Casui Labourer, 
Rongpurp...j 
Sllchar - 788 009. 

• 	

- 	 :- 
• • 
	

tK.K.angidJ 
L' / Executivd Engineer 

9p\. 
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/he Executive Enoinezr. 
/ Central 'Water Corn iiui ssi on 

/ North Eastern lirvestigation Division No. I 
Silchar - 9 

/., 	•CacharAssarr1 
Ref :- Office Memorandum No. NED) -  I ?/PF-Eslt - 3912003/2.31 dated 10-1-03 

for s) .ng cause why the. enoneou s letter no. NEID!l/Estt-39/2001 / 
6809-14 date.d 17-1] -2.001 is withdrawn. 

Respected Sir. 
With reference to the above letter I have the honour to submit my replies as 

under for favour of your lund penasa 1 and sympathetic orders. 
That Sir, the ministry of water Resources, New-Delhi vide its circular No. 8/ 

3/95 Estt. (Vol II) dated 20-6-97 has formulated a scheme to grant tempora7 status 
to facilitate the seasonal Kalasis and casual and casual Labourers of the central 
watrconunjsjon and the said scheme wcuid.be appicab]e only on two conditions 
as stated in the office memorandum dated 10-1 -0 issued by you. The conditions are 
self speaking. 

That, the applicant, had first appointed as casual labour during 2-9-96 and 
had served till 1274-97 is appropriately appiicable. on the applicant as the second 
condition clearly stated that '1hose who were employed anytime during the preced-
ing one year and have rendered a minimum of 120 days of continuous service pro-
ceeding such date which clearly attracts the claim of the applicant to be awarded 
with the temporary status to the casual labour like the anilcant, 

That the pphoaat .&appinted on year before ttre scheme is formu]ateci and 
also eir .oiiiinuous service of more than 120 dajs from 2-9-96 to 12-4-97 
and thus, the Lcmporaiy status as conferred under office order No. NE - i(Estt - 
3 91200 1/6809-14 dated 17-11-2001. is appropriate, right and accurate. 

That,the aforesaid order was not issued inadvertently oven-iding/overlookIng 
the provisioricondition No. TI of the scheme dated 1-6-76. The applicant is eligible 
fur conferment of the status as said in the scheme. The temporaiy status as granted is 
nut'e.rroueous and the same is right, correct and as per condition No 2 of the tempo-
rary status in the scheme dated 1-6-97 and the same cannot be either cancelled or 
withdrawn. 

Under the circumstances, the peiil.ioner prays that the benign authority be 
pleased to accept this reply and to consiied and appreciated the explanation given 
above are coaect, accurate and right and to pass nece.csry orders allowing the appli-
cant to continue with the temporary status as conferred to the applicant under office 
mc.niiorandum N0NEID-1/Estt-39/200l/5809-14 dated 17-11-2001 he taken as cor -
root, justified, and accurate and the same be continued. 

And for this the applicant shall ever pray. 

Yours faithfully, 

cJ 
-........--.- 
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FAX 
Government of India 

Central Water Commission, 
North Eastern Inv, Division No.1, 

Jalbikashpur ,  Sllchar - 9 

BY REGISTERED AID 

PHONE :: 03842-223939 
03842 -223937 

No. NEID-l/PF-Estt-39120031 / 2- 	- 	 - 

	 Dated: 

OFFICE ORDER 

WHEREAS the Ministry of Water Resources,. New.Delhi has formulated a Scheme for grant 
of Temporary Status to facilitate the Seasonal Khalasis of Central Waler Commission. The application of the 
Scheme for grant of Temporary status and regularisation of Seasonal Khalasfs formulated vide Ministry

,  of Water 
Resources letter No. 813195-Estt(VoI.11) dated 20-6-1 997 are governed by two conditions, 'The Scheme will be 
applicable to (1) those who are in employment on the work-charged establishment of CWC on the date of 
commencement of the Scheme i.e. 1-6-1997 and renders a minimum of 120 days of continuous service or (2) 
those who were engaged any time during the preceding one year and have rendered a minimum of 120 days of 
continuous service in that year. The Scheme is made applicable to Casual Labourers, mulatis niutandis as per 
MoWR letter No. 2311/98-EsttI dated 29-10-1998., 

WHEREAS this office vide Office Order No. NEID-l/Estt-39/200116809-14 dated 17-11-2001 
conferred temporary status on Shri Pikul Das, S/o Shri Amulb Das, Ex-Casual LaboUrer wasinadvertently issued 
overlooking the provisions of the Scheme. As a matter of lact Shri Pikul Des is not eligible for conferment of 
Temporary Status, 

Vtde Office Memorandum No. NEID-l/Estt-3912003/291 dated 10-01-03 Shri Pikul Das, Ex-
Casual Labourer was afforded an opportunity to show cause as to why the erroneous order No. NEID-tfEstt-
39/2001/6809-14 dated 17-11-2001 conferring temporary status on him should not be withdrawn. 

The 'explanations tendered by 8hri Pikul Des has been considered. Shri Pilcul Des has 
contended that he has completed 120 days continuous service for the period frohi 2-9-96 to 12-4-97. In this 
connection, the periods of engagement of Shri Pikul Das as Casual Labourer has been examined de-novo and 
found to be as recorded below. 

02-09-1996 to 30-09-1996 29 days 
03-10-1996to30-11-1996 59days 
02-12-1996 to 29-01-1997 59days 
31-01-1997to01-03-1997 30days 

5, 	01-04-1997to 12-04-1997 12days 

He was not engaged as Casual Labourer after 12-0-1 997 and hence he does not satisfy the 
1 11  condition of the Scheme. It is evident from the periods mentioned above that the 2nd  condition of 120 days of 
continuous employment any time during the preceding year is also not fulfilled, As such Shri Pikul Des does not 
fulfil any of the two conditions envisaged in the Ministry of Water Resources letter No. 813/95-Estt.(VoI.I1) dated 

Contd .... 2 

1 o~yr 
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20-6-1997 No. 2311198Esui dated 29-10-1998 to qualify for Temporary Status. Thus the order No. NEIDJ 
3912001/580914 

dated 17-11-2001 conferring Temporary Status on Shri Piku 
DBS Sb Shri Arnutya Das was 

erroneous and therefore nOW hereh. 'Ithdrawr) ) 
	 - 

To 
Shri PIkuI Das, S/O Shrj Amuta Das, 
Ex Casual Labourer,  
Viii. Badhurpur, 

-P.O. Larsiflghpar,  
Süchar, 01st. Cachar 788 005 

f . 

(K.K, 'angid 1 
Executiv,igjneer  

Copy to the following in oonnuaon to this office leer No. NEID-I/Esff39/2000607 dated 0-01-03 for 
informahon alongwi a copy of the explanation tendered by Shri Pikul Das, 

Sb Shri Amuiya Das, Ex Casual 
Labourer, 	 . 	 • 

1. The SUPerintending Engineer3  .NEIC, CWC, Shillong, 
2, The Under Secretary, Estt.XIj, CWC, New Delhi. 
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tj 

r ACcp3ant 

Silcha.. 

pWA-29 	 ckj 
0oftof0 rT  
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è should be drawn acors the sheet after the last entry in respet of the staff relating to each 
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Certified that all person to whom pay and other allowances have bees drawn iii the bill were on d" -y 
during the pe-iod shown against their names in column 4 each men-being,employed on the work and 
on duty for which appointment was sanctionedr - 

. nrrfow fnii stiii k fq 	s4fq 	aft zriRTfqw w ir im 4ift 4 fr qi, 

Certified that the dues of every person actually employed during the month have been claimed in 
this bill. 

. !mftru frrn arrn 	 ti uift 	fi 
4* Tl qZjjT 	 rtW1. It 	TT 

RqW WT&TT N4 t i 
Certified that no leave has been granted without referance to applicants Selvice Rolls and leave acceunt 
had satisfied myself that it wee admissible that all grants of leave and departure and.return from leave 

• and all period of suspension and other duty have been recorded in the Service Rolls and leave Accounts 
under my irfitials. 
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of rent free Govt. quarters during the period of which the allowance has been drawn. 

. 	 cii t flIr ik ffzft aqfqu 	PR7 WarTfNMffqM 4M ¶TJ fq5T WM 

ftff-n Zft 	 I 
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	sot 	RTF o........ 	".. ' ........ Divion Voucher No...........................Mo nth of 	...I 

em N ,  

r 	fri/BiIl No 	 . 
- 	

- 	'--es- 	 - 	

I-- - 	 - 	

fferJoate 	- - 	H 	-r 	. -t 5 ;... .................. 
I 	 I 	- 	

Wore changed estiblushment ,o 	
hof 7 	 199 	

the  

IL
- 	

- 	 - 	- 	 ' 	
- 	 'IflStructjons  
rerf 	erer erf- rxr erf'a 	 dc 

- 	oald herawn acors the sheet after the last entry in re sPpt of the staff relating to each 'totals of al columns struck there under in red ink., 	 - 

ei 
 aiiowiege dates horn which increments hav been drawn should accompany the bill 

isa 	in the date of pay drawn." • 	 ' , — 	etkr tn 	 erer 	1ra1tr cit't " 	

t-rt teerr siif't 11u€oaa 	
1fihIs should be prepared for each category of work charged staff viz ermanent Semi-perma... IF  t-iCasuel or Temporary .  

Rs 	 ' 	 Rupees 	 , 

•••• 

-- I 	Subn ' 	 - 	- 	'- -- 

y 	 sirNM TMj 

	

page 	? 	fCPWA Be  

	

page 	.. 	 .. of CPWA 95 

meer 

- 

6 

5isa.L, S85 ttñc/AlIocat1on  

ffl rri fe r/D,to Work 	Re 	
u 

- 	 - z 	
- 	 9faf/Recoveiis 	• 	• • 	 - 	

- // 
- 	 - • 

	 1. 	
GPF Rs..._.......... ...... 

2 	eo imz/ 	 GPFA Rs_ 
- 	 3 	5./ 	 CPF R8 	- - 	 • 	-- 	

- 	 4. 	 CPFARS_..................... - • 	 / 	5. mor./ • 	
• House Rent - Re ......  ...... .. • 	____ 

• 	 •- 
6. wl . wql. 

FT&WC Re ... .................. - 	
7 	 I 	 CGHS Re - 	 -" 	 • 	

•. 	 8. cr.'! 	Cycl6 Advance Rs...................
-- - 	 - 	- - 

	 ! 	Tf1./ 	 CGIS Re..................... - 	 • 	

Re ...... ...... .........  ..
U  

- 	 -' ' 	 _____ 	- 	 - 	 - 	 - 	

• 	 Total Re'..... ..._.... _, ... 
IkkrIr rt/PaldbyrreonR: 
2. 



-Th •q 

T 	• _t ;rtT • for. L ;.t* . 	f-• . -I .; 	, ... . . 	. .lot — ir i . 	. -? -;T . — . . .-- . Item Period Pa L... 
Salary 

Interim-.. 
O.A. 	Ret!e . Addi. C.C.A. . H.R.A 

. - . - c!!: 8flt ; c a 
FT 

Cycle 
Ath 

CGHS 
. 

CGIS TtaI 
ReC 

Net 
Payable 

Date 	ck. 
ol payee. 

O$rlceI 
m 
p,,-,--- 	- - 5 0 	- 9 • 	Io_ 1B 19 29 2122 - .  24 28 26 27 

' It,. 	A'-Z• - _ ., .' : 	 • 
: 

. 	- -. •1 ________ 

-. — — - —:---- ' - - : 	3/R67. 7 —t--T- -r - :3- _ 
r- - =— — — — 

-f 	- — — — — 
_ OR 

----------4- 
------ _—._ 

t 

21  

-- 

1•- - 

: 



90 	 . 
rft frtt ey -(fqr /i iftt 1-5PiIT1 	T 	T W tT1 tt 1T RT 511tt fttZ rttZ 

Certified that all person to whom pay and. other allowances have base drawnin.the bill were on du 
during the pe-iod shown against their names in columr 4 each rnan-beingemPlOYd:On the work an 
on duty br which appointment was sanithOnedr - 
srttTflTPT 17T SITtIT t FiF aier zqfqu Eft ef irfc 	 siT 	fferft ) 

I . 	 .. 
Certified that the dues of every person actually employed during the month have been aimed cl 	j 
Shisbill. Ji 

rrtirf 	qreTsia 	 d 

frtii til 	 tT5T l I 	T 	 qT 	er 	T 

siirttft rsrsii 	 si 	ftit sin 	rsift t 	gzi it 	 fern wr 4 
Tq 	Trt 	T5TT WT f 

Certified that no 16ve has been granted without referance to applicants Service Rolls and leave acceurlt 
iad satisfied myself that it was admissible th..t all grants of leave and departure and return from 3 leave 

and all jniod of suspension and othBr dutyhave-baen recorded in the Service Rolls and leave Accountr 
under jiryinitialT.  

fim
ZTThT1 TT f Seer 	 fsitri fbt 

	

çir fennr irn w sin' iit srtf srrrfs 	r en rn fqnef 

	

(z 	r f4ti 	si rriicfesrsin 	 qfarfr iittii I 
Csrtitted that with the exception person for Whom salary has been drawn in the bill no other pers .n 
has been absedt no other duty or suspension r without leave (except on casual leave) during the 

month of 	 19 

	

ifrtr fsinsit wr 	f 	fneft tiw 	rfetr 	 wt tsTU frtrr eryr 
TTI 

Certified that all person 	w m iorho house rent allowance has drawn in tle bill has been in OccupatiOn 
of rent -free Govt quarters during the perjod of which  ;he allowance has been drawn 

	

c srriTftzrft 1nqr eriti 	len 	ft ezi1 tr .  T 	fsir .ersiiieifqn 	r nt fqrzi eni 

	

!thTtnT 	I 1211 
Certified that all person for whom conveyance/cycle Allowance has been drawn are eligible for the 
9iarst of such allowance under the rule applicabletor them. 

i.• 	 fnsiT15T 	 sisiT_ 	 eeien 

Certified that for unpaid &mounts entries have been made in unpaid wages regis.ter at page ... .. .... 

	

ttW fan-ritU 	 . 	 jH -  M 
Cenified thai claim has optibean pr4ferred before 	 j- 	- 	r f 

	

-J 	- 	 Sub D,sirr I CJicer 

- 

	

riti 	ZtTTr4 \ 
- .-- 	- - . 	- 	- 	-- 	- For uso In A.G's Qffice 

I - 

Audited  
- 	. 	 --- 	 . 

:T rrtei-ti 
iuditoi. 	 - $updt. 	 - 	. 	- 	- 	GaettédffGBI  

• 	 TflTUl...- 

____ 
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(00f0 enr Uf -r % 	t -- 	sen) 
(Paragraphs 10-2-26 to 10-2-32 CPWA, Code) 

-zrTvR &w 	 4rcr W. 	 - 	rn - 
,isiOn Voucher No........... 	 Voucher No .................... ....... Month of  

...?.. 

- 	 . 	 feet t1lT/Bill No............ 

fflfeiDate......-.....-..-... 

sifenth tnftet ...................................................... 	k - 

.RiLL OF 	 Work charged estiblishment 	y - 
the month of 	 19 	 chargeable to work the 	L-- - 

	

- 	 ter'lnstructions  

-. 
& red line should be drawn acors the sheet after the last entry in respet of the staff relating to each 

rkand totals of all coltimns struck there under in red ink.. 

- 	ia name showirg the dates horn which increments have beep drawn should accompany the bill 
eriever therd iaany4ncresse in the date of pay drawn. 	- 	- 	- 

- 	
fear 41T enarr Tit l 	 I. 	 . 

aprete bills shoald be prepared for each category of work chaiged staff viz lermanent Semi-Pernia--  
-i.tend Casual or Temporary. 

Rupees 

,. 	Sub Divisional Officer 

-- 	- 

isd entered as page .. .. .............. of CPWA 58  

	

page .. 	...........of CPWA 95 	 .... 

qbwii- 	. 	 r ' j 	- 	•- 	.. 	- 	.- 	. 
r 	- 	 Aittóu1ptant. 	 - 	 . 	 S.D.O.JExe.cutiveEmgineer 

tsj*e/Allocation 

	

- 	- 	- 	- 
 

f-TRVAU ai4 	tJs/Dj to Work 	As .._ ..... -.. .. -. 
fwet/Rcoveris 

- 	 I. 	.e./ 	 G?F Re ...... ...,. ....... 
.2. sr.ii. 	 GPFA Rs.-.... 	........- 

	

• 	 .- 	 3. 	. e.j 	 - 	CPF Re ............ ...... 
4. w.. 	 CPFA Rs-.. ... — ... ...... ... 
5 v/ 	 Rouse Rent Rs .... 

• 	 . 6. 	ei/ 	FT&WC Rs..................... 
- 	 7. 	ssriui./ 	 CGHS Re. ...... .......... .... 

• I're' 	rrr 	
8. 	t.I 	Cycle Advance Rs ................ ....- 

•fr' 	-: 
pJ . 	9. 	.rer.ifl/ 	CGIS As..................... 

•u.e.trfri 	Net Paid Re .................... 
Tota l Rs.................. 

1. 	ir 0 'rt/Paidby moon ...._ Re ........... ......... 



LL 	. 
- 

Name ofw01- 

'1 	 T
L vr. 

qjq 

L ci  
et 

Name ot Incumben' 	

oterim 
I. 

fern 	
DüOiQflO'°° 	 Period 	Pay 	Leee 	D.A. 	

Relic 	Add: C.C,A. i.R.A. Cy. A. 

av 

 

iT 

 

.... .... 
- 	 / 	 - - 	 — 

- 

I 	L-/ 

— 

It 

— 

• g.fr. st.15r. R. N. IT wh q. Ii.w. • . 	. g.fii. . ST. T19T 

r. i, 	. i fti . Doted 
Initials ol 

pFA cPF CPFA 

House 
Rant WC & 

FT 
Cycle 
Ado 

CGHS CGIS Total 
Roc. 

Net 
Payable 

Dole eck. 
ci poyeea p yrnan I 

15 16 17 18 19 .20 21 21 23 24 25 28 	
- 

27 

I 
-- 

IiII_.1111111 
- 

4111-  

L------ 
- 

77—  

1E4 W+-- -- 

-.-- ..........-- 	. 



c - 	 - 	 -.---.---. 	
- 	 - 

tr: 
S.-- 	 3_ 	 Salary 	

D.A. 
	 • . 	C.C,A. H.R.A. Cy. 	 -. 	:nt .wc 	CcIe CGHS CGS Tct& • 	 Net 	Date ak. 

Pay 

21 	22 	 2_ 	24 	
PBYbIe ] 

	
of P: eea 	Payment 

27 - 	 I 	__ 	-- ---- ----- 

3jEEI±:i  
i4c 

- j  

.22  

- -f- 	-1 - 	 - 

_±IIIILIIIIIII 
/)4 

3 	 I 	h-----  ------- 	------ -- 
33Jjc 	 { 

- 	
3 



10 
-- 

	

44I. 	 . 	 V. 	

•)Lt 301'lp't 

	

r fi 	.i• o-t- 	a-- 	) 

•- 	
.. 	 (ParagraphS 10-2-26 to i0-232 CPWA. Code) 

gvm I 	
- 

Voucher No ......... 
..............Division Voucher No..........................Month of 

	

. 	... 	..-- - 	 . 	
. 	 erJ0vis10n. 	.... 

	

:tIi'il 	 — 

.- ..... 	 Tl 	If 
Work charged estiblishmelt 

	

LMh 	
chargeable to work. the 

Of 
	. 	- 

$ 

tt 	tT 	
i 

	

-, ;e should be drawn scors the sheet after the last entry i respat ci the staff relating to each 
	 - 

tdtals of all columns struck there under in red ink. 	
FT 

T1 
5howing the dates horn which increments have been drawn should accompany the bill 

,l,vheler there San? increase in 'the date of pay drawn 

tr 	 ;slTz 	aritI 	t fr .r 't 	 rt 	t 

errx FTqT97
FIZ 

I 
? fre billS should be prepared for each category o work charged staff viz Permanent Semi Perma- 

Casuet or Temporary.

RS 	I / - 	 Rupees 	 - 

o 
S. 

	

I 	 -- 

êntered at page............  ....... of CPWA 58. 	 - 	
- 	-- 

	

page 	 ..fCPWA95 	

: 

lit 

: 	
rxnr/AIIOC8tiOfl 	 .  

Re.L . .../. .....-. 

	

- 	 ftIaecovaries  

	

i. 	 GPF Ra...--- 

ts1t/ 	- 	GPFA Rs. ............... 
CPF Rs.... ........ .. .... 

sx R. fiT1 	CPFA Rs-. --- -- --- --- ......- 

. 	otof 	HóU$eRentRS ..... 

6. 	 - 	FT&WC Rs...-.. ............... 
CGHS Be .................... 

8. r.i- 	Cycle Advance Rs................. 

Le 	 - 	- 	 cis Rs ............ -- 

t.. 	
. 	

Net Paid Rs ... 	- 

. 	
Totel RT 

I. ft rtr 'Ti/Paid by me on - l------------- -- 
estrj 	

L 

95 	- 

. 	 d'qr fTr 	!!14 
d ef 	 ,e 

iT 4 
Certified that all person to whom pay and. other allowances have been 	 -. 
daring the pe cd iown against their names in column 4 each man berngm rL1fj 
on duty for which appointment was sari. ionedr 	 4 	PIO 

. 	ifrr ftr amrr f - tfr fr 
Ji 

-Certified that the dues of every person actually employed during. thenjjj 
this bill. 

tt fttfl xii f 	 xi I 

I
I 

Certified that rio leave has been granted without reference to applicants SeeiickRjj 
had satisfied myself that it was admissible that all grants of leavaand departue 

- and all period of suspension and otner duty have been recoiad in the ServiceRoll'.- - 
. urder my mi a s 

I. 1SrzrffTi 6 fz 	fxir 

	

fttstr xixii 	'r 	 t 	r err fqrtI w 

rt xii 	i 	t 	 ri) 
Cehltidd ihat .withthe cdptitn personfor whorx salary has been drari..ii -i the biIi. 

been abso po other duty Or ,suspension or without leave (except on casuatJe 

Tur 

ninth. - 	 19 	 - 
v xrtrifzrtr fqre 	im 	fert 	 ef 	eri fxirntn ti 
- 	ftererfert 

Certified that all person for whom house rent allowance has drawn in the bill has 
of rent free G osf: quartecs.auring'.thePariodOt which tie allowance has been draw5 

srrfkr fi xritrT 	k 	ft szr1 	ferer fer 
i't 	n)f 4, 	 fsrrff, 	. 

"Certifjed that all person for.whom conveyance/cycle Allowance has been drawn ar9 
grant of such allowance under therruleapplicabld for them.: ..: 

13 

 

Srq7f;zTff firzi't rarii t ft OwiT -U.5T 	 farc 	rxiT 	- 
Certified that for unpaid amounts entries have been made in unpaid wages register:i'P 

• 	 '........ 

Certified that claim has no beOrm preferred before 	_ 	 - 

- -iit .ii 
i 	. 

"For use In A.G s Office 

Audited 	 - 	- 

iuditor 	 Supdt 

- - 
	 I 


